
E. C. NO. 7 $2$ 

ESTIMATES COMMITTEE 
(1967-68) 

TmRTY-SECOND REPORT 

(FOURTH LOK SABHA) 

MINISTRY OF TRANSPORT AND smp PING 

(DEPARTMENT OF TRANSPORT) 

MORMUGAO PORT 

AcdoD taken by Government on the recommendations 
contained in the Ninety-second Report of the 

Bsdmates Committee (Third Lok Sabha) 
on the erstwhile Ministry of Transport-

./ Mormugao Port 

.' 
( 1', ,'-' 

.. s ; :':. ~:' "\i.---." , 

~ ~. ..... .~ 

LOIt SABBA SECRETARIAT 

NEW DELHI 
-

February, 1968/Phalguna, 1889 (Salta) 
Price: 6S fa~st: 

.' :.~\' t (.., . 
" I 

""'(~"lij) ". t, . 



1.181' or AuTHoRlSlID AGENTS FOR THE sALK 0,. LOE sABB.A 

SL Name or Alent 
No. 

SECRETARIAT PUBLICATIONS 

Aiency Sl 
No. No. 

NlIDe of AleDt AaClJl":Y 
No. 

--_. ---------------~-------------
ANDHRA PRADESH 

I. ADdhra Unlftnity General 
Cooperatin Storet Ltd., 
"altair (VllUhapatnam). 

I). DeceaD Book Stall, Fer-
IUIOD Colleae Road, 
Poooa-4. 

G. R. LAbhmipatby Chen), 
2. and SoDa, General Mer-

94 # ~A~ 

dI ... and News Alenta, 
NeWpet, Chandnairi. 
Chlttoor Diatrict. 

AllAM 

J. Weatem Book Depot, Pan 
BIz., Gaubati. 

BIHAR 

4. Amar Itltab ;~J POll 
!JorI ?I, DJ¥IIIIII ROMl, 
Jamahedpur. 

GUJARAT 

5. Vile, Stana. StatIon Ra.d. 
Anand. 

6. Tbe New Order Book. 
c:ompaoy, _ Blli' Bri. 
Abmedabld-6. 

MADHYA PRADBSH 

,. Modem Book HOUle, Shi. 
VIlli PalICe, IDdore City. 

MAHARASHTRA 

7 

)7 

I' 

13 

•. MIL SuDderdaa Gt-nch,Dd, 6 
tol, OirP"ID Ro.d, D .... 
PriDcea, Street, BombQ-2. 

• The lD.tematiooal Book Jl 
HoUle (Pri.-te) Limited, 
.. Alb LaDe, MahMma 
GaDdhl ROMI, BombaY-J· 

10. The IntemllioDal Boot 2(-
Ser,ice, Deccu Gym-
kblDl.~.~ 

II. Owi. IAmben & Cam- )0 

Cwl~.= 
aock Tower. Port. 
3ombQ. 

I a.. 'T he Oureat Book HOQIe, 
Manai LaDe. Raatn'D"h 
" • .." Saeet, ......,.. 1. 

I 4. I Dformation Cenue, 
Government of RajlltbaD. 
Tripoli&, Jaipur City. 

t.rrrAR PRADESH 

I'. SWaatik IDdUltrial Worbr 
'9, Holi Street, Meerut 
City •. 

16. Law Boot ~pen). 
Sardar PIleI Mara. 
AJIahabld-I. 

\VBST BENGAL 

11. Grantbtlob, ,'I, Amblca 
Mnotherjee Ra.d, Bellba· 
ria, 24 Paraan-. 

18. W. Newman a Campau 
Ltd., 3, Old Court HOUle 
Sa;cet, CIkut1a. 

Ie. Plrma K. L MukbopIdb,.,. 
6/IA, BaDCbbvaaa Atnu I.... Clkuaa-J3. 

DBUfl 

20. JaiD Book Alency, CoD
De.t Place, New Delhi. 

21. Sat Narain ~ SODS~ 3141. 
Mohd, Ali Bazar, Morl 
Gate, Delhi. 

u. Atma Ram & Sona, Kub
mere Gate, Delhi-6. 

23. J. M. JaiD. & Brothen. 
Mori Gate, Delhi. 

24. The Central Newa AaeIw:Y, 
23/ go, eonnauaht 1»1~. 
New Delhi. 

2,. The English Book Store, 
7-L, CoDnaUlht Cirall. 
New Delhi. 

26. Labbmi Boot Store, 42t 
Municipal Market, Jaa
path, New Delhi. 

10 

•• 

82 

I 

3 

9 

II 
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Th1rty--second Report of the ~stirnates Com'Ilittee 
(Fourth Lok Sabha) on the Ministry of Transport 
and Shipping - Mormugao Port • 

• • • • • . . 

Page (v), S.No. 6, for .'Shri Brlj Nath Kureel' 
~ead 'Shri Baij Nath Kureel'. 
Page 11, Recoml11endation, S.No. 18, line 1., 
fpr 'taken' read 'take'. 
Page 13, Recommend&tion, S.No. 21, line 4, 
for 'sitting' r~ad 'siting'.· 
Page 2'5, .Recommendation, S.No. 51, line 3, 
for 'tht' ·t~aq '·tha t' • • 
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INTRODUCTION 

I, the Chairman of the Estimates Committee having been authoris

ed by the Committee, present this Thirty-second Report of the Es
timates Committee on the action taken by Government on the re
commendations contained in the Ninety-second Report of the Esti

mates Committee (Third Lok Sabha) on the erstwhile Ministry of 

Transport-Mormugao Port. 

2. The Ninety-second Report was presented to the Lok Sabha 

on the 25th March 1966. Government furnished their replies to the 
recommendations, as also further information sought on 18 replies, 

between 12th December, 1966 and 21st November, 1967. All the re-
plies were examined by the StUdy Group 'F' of the Estimates Com
mittee at their sitting held on the 22nd December 1967. The draft 
Report was adopted by the Committee on the 27th January, 1968. 

3. The Report has been divided into the following chapters: 

I. Report. 

II. Recommendations which have been accepted by the Govern
ment. 

III. Recommendations which the Committee do not desire to pur-
sue in view of the Government's reply. 

IV. Recommendations in respect of which replies of Government 

have not been accepted by the Committee. 

4. An analysis of the action taken by Government on the recom
mendations contained in the Ninety-second Report of the Estimates 

Committee ('!bird Lok Sabha) is given in the Appendix. It would 

be observed therefrom that out of 66 recommendations made in the 

Report, 48 recommendations i.e. 72· 7 per cent have been ac~ted ~ 

vii 
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Government and the Committee do not desire to pursue sixteen re-

commendations i.e. 24-3 per cent in view of Govemment's reply. 

RepUes of Government in respect of the remaining two recommen
dations i.e. 3 per cent have not been accepted by the Committee. 

N&W Dam; 
Feb"",,,,, 29, 1968. 
PhGTguft4 10, 1889 (8C1ka). 

P. VENKATASUBBAIAH, 
ChCIinnan. 

Estimates Committee. 



CHAPTER I 
REPORT 

Export of Iron Ore through 8etul Subsidiary Port 

Recommendation S. No.6, para 17 

In para 17 of their Ninety-second Report (Third Lok Sabha) on 
the Ministry of Transport (Mormugao Port) the Estimates Commit
te'e noted that there have -been no shipment of iron ore from Betul, 
which is a subsidiary port of Mormugao situated at a disLatlce of 
about 25 miles to the South, during 1964-65 due to la,bour trouble and 
in 1965-66 (up-t'o December 1965) due to shoaling of the entrance. 
The Committee regretted that ,the depths of the entrance to the port 
· should have been allowed to fall so low that barges could not be 
drafted for loading operations, with the result that export of iron 
ore amounting to about 1·5 lakhs tonnes which was effected throu·gh 
the port annually during th'e previous two years, could not be un
dertaken. The Committee hoped that the port authorities would 
ensure that in future the port of Betul would be kept open for ship
ment of ores by proper dredging of tire entrance channe1. 

2. In reply, Gov'emment stated that "every effort is made to 
dredge the entrance. However, it is stated that in the a\)gence of a 

· suitable dredger with the port this is not always possible. Advance 
· action has already been taken to request the State Government to 
lend their· dredger immediately. This is being followed up but the 
State Government dredger has severe limitations." Government in 
a subsequent communication stated that "The weather conditiuns 
in the fair season of 1966 did not permit the use of the State dredger 
at Betul as this dredger is not suitable in any kind of swell. The 
matter will be followed up if the weather in 1967 permits." In 
reply to a speciftc query, the Government stated that the quantity of 
iron ore loaded at the port during 1966-67 was 21,161 tonnes. 

3. The Committee had pointed out in the Report that there was 
no export of iron ore from the subsidiary port of Betul during 1964-
65 aDd 1965-68. They regret to note that even during 1966-61 the 
shipment of iron ore of 21,161 tonnes through this port was negligible 
as eompareci to the eorrespondiDg figure of 1 ~5 lakhs tODDes during 
the years 1962-63 and 1963-64. The Com,mittee wou1tl urge that eOD-

certed etlorts should be made to ensure that shipments of iron ore 
through the port are stepped up at least to the level of 1963·64. 
The Committee need hardly add that after the entranee channel is 
properly dredged eftorts should be made Dot only to improve upon 
the record of 1963-64 but also to keep the port open for shipments 
throughout the year as far as possible. 
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RehabilitatioD of existing Lighthouses 

Recommendation S. No. 24, para 47 

4. In para 47 of the Report, the COmmittee had noted that at the 
time of liberation of Goa, a few of the lighthouses in the Port of 
Mormugao were not in working condition. The Lighthouses De-
partment in 1962 prepared a scheme for the rehabilitation of the 
lighthouses at an estimated cost of Rs. 43,250 with a foreign E:x('hange 
component of Ra. 28,000. The cost was, however, revised on the 
basis of tender. to Ra. 77,200 inclUSive of foreign exchange of 
Rs. 46,200. The revised estimate was sanctioned in 1965 and an order 
also placed on the firm for supply of eqUipment. The equipment 
was expected to be received by middle of 1966. The Committee de
precated the procedural delays which had not only impeded the 
speedy rehabilitation of the existing lighthouses but had also result
ed in the increase of estimated expenditure from Rs. 43,250 to 
Ra. 77,200 and an increase in the foreign exchange component from 
Ra. 28,000 to Ra. 46,000. They hoped that the processes and proce
dures of working would be streamlined with a view to speedy exe-
cution of the scheme. 

5. In Decemb'er 1966, the Government had replied that the Com
mittee's recommendations had been noted for guidance. On a spe-
cific enquiry from the Committee in May 1967, whether the existing 
lighthouses which were expected to be completed in 1966, had since 
-been completed, the Government stated in August, 1967 that: 

HOn behalf of the Monnugao Port Trust, the Director General 
of Lighthouses and Lightships had placed an indent on the 
DIrectorate General of Supplies and Disposals. It is un': 
derstood the eqUipment is l.ikely to be received in 1969." 

6. The Committee are cooeemed to Dote that the scheme of reha
bilitation of ex1stinllichthouses whieh was takeR up as early as lllZ 
and was to be implemented by 1_, bas been delayed by 3 years 
aad will DOW be implemented by 1_. They fail to uDCI.rstand tile 
circumstances uader whim the equipmeat which was originally to 
be reeeivedby midclte of 1_ would DOW be delivered by LtIt. The 
Committee ~onsider tbat the scheme of rehabDitatiaD of the Hcht
boa... has been dealt with in • leisurely manner from the very be-
liani ... ID onlar tIlat such ealeS of abnormal delays are elimi1lated 
ill fatare, the Committee would Jike the Govc!rament to probe mto 
the matterthoroachly with a view to tb: the respoasa"Wty for tile 
delays. 



CHAPTER II 

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY 
, ' 

GOVERNMENT 

Recommendation (Serial No.1 Para 4) 

The Committee commend the promptness with which the cargo 
hancUing operations at Mormugao Port were resumed within two , 
weeks of libeTatiOn. 

REPLY OF GOVERNMENT 

The Committee's observation$ have been noted. 

[Minis tTy of Transport & Aviation (Transport Wing), O.M. No. 
18-PDIl(8) /66, dated 12-12-1966]. 

Recommendation (Serial No.3, Para 8) 

The Com,mittee observe that there is considerable variation ifl 
the t'&07J'W!nelature a.tad purposes underlying the conatitution of re-
serves ,,'" funds by ma;or ports in the country. The CommIttee 
1DOUld suggest to Govemme'nt to revie1D the position in consultation 
urith the Ministry of Finance and the Port Trusts and prescribe the 
'. &serVes «tad ft£1&da\ 1Dhich should be maintained by the ma;or ports 
for various pu.,-poses. The Port Trusts may be authorisp.d, where 
neceU4t'1/, to acid to the approved list of rese",es and funds emly 
tDith the prio1" approval of the Ministries of Transport and Finance. 

REPLY OF GoVERNMENT 

Accep1ed. 

[Ministry of Transport & Shipping (Tf'4nBP'->rt Wing), O.M. No. 
18-PDII(8)/66, dated 14-3-1967]. 

FUR'ftIER INI'ORMATION CALI.E» FOR BY nlE COMMI'l'TBE 

Please incliccrte WMt specific action h4s been 'taken on the recom·· 
n&eftdation of the Committee. 

[L.S.S. O.M. No. 4/22(1) ECI/66, dated 26-5-67]. 

3 
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FuRTHER REPLY OF GOVERNMENT 

As already intimated to the Estimates Committee, Government 
~ccept this recommendation. 

The Bombay Port Trust and Calcutta Port CommissioDers 'had 
~~ven an undertaking to the I.D.A. authorities while accepting sub
,,~ntial loans tor their expansion programmes that the accounts of 
the Ports would be re-organized in keeping with modern accounting 
principles and the concept of management accounting. In pursUance 
(If this undertaking, a firm of Consultants was appointed by the 
Bombay Port Trust to review its accounting procedures and ~ggest 
.wi table modiJl('ations. In Calcutta, the FA & CAO of the Port· was 
appointed as Oftlcer on Special Duty to review the accounts of that 
port. In addition, the Ministry of Transport and Shipping have 
aptlointed an officer of the Indian Audit and Accounts Service as 
Ofticer on Special Duty, with headquarter at Bombay, to act as Liai
son Ofticer between the finn of consultants and the Bombay Port 
Trllst 01'1 the one hand and the Government of India and the Camp .. 
troller and Auditor General of India on the other hand and to take 
steps to extend the modifications and changes found acceptable for 
implementation in Bombay to the other major ports. 

What is ain:ed at is the streamlining and unification of the ac
counting procedure being follOWed at all the major ports ~n the 
N'.~ntry. The above mentioned recommendation of the Estimates 
Committee was referred to the o. S. D., forexamjnall~ He- has 
gone through the practices obtaining at the various ports and has 
.• ubmitted his report. His recommendations are being examined In 
.consultation with the different port authorities and suitable steps 
would ~ taken, wherever necessary, to remove the ~aijOD$ .' ,in 
I\"m~nclature and purposes untferlining the constitution of various 
reserve funds, as a part of the measures being taken to revise the 
llc~ountiDg prtk..~ures at the ports. -

[MitUatrv of TT4tupOrt It Shipping (T,.anapo11 Wing), O.M. No. 
18-PDll (8) /86, dated 8-11-1967]. 

ReeommendatioD (Serial No.5, Para If) 

Although the Jfonnugao Port haa the eapaettvfor hat&cUitag 
about ~40 lakh tcma .of bagged wheat, rice or fertilizers Clftft.1&CIllt/, it 
actually handled much leu CGT'go of this type during .. thevears 
19M aM 1985. The Commi.tte'e ,.egt'et ~ that in spite of the persistent 
COt&ge,tion 4t the Bombay POTt, 110 serious effort uppe4f's to Juiw 
been made btl Govenlment so fa,. to divert the ecwgo from, Bombay 
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to Mormugao Port. The Committee cannot over-emphasise the need 
t:) Utiiise the facilities and capacities aooiZable at aU the ports to 
handle foodgrains and jeTtilizers which would be required to be 
imported in the country in larger quantities in the coming months. 
In their opinion, it is necessary that an overall integroted plan for 
the handling of foodgrains and fe·rtilizeTs fOT the Whole country 
should be prepared taking i1lto account the requirements of tht 
various regions, port capacity and rail/Toad transport, facilit~s. 

TIlP. movement of ships from ports of embarkation should be arrang-
ed according to the overa.ll plan. 

The CommIttee would suggest that in the context of the integrat-
ed plan., the fa.cilities fOT handting of foodgrciins and fertilizers at 
Mm-mugao should be properly geared up so as to serve adequatel11 
the -Tequire1nents of the regions and to relieve congestion of t,-affic 
in Bombay. • , 

REPLY OF GoVERNMENT 

The Port of Mormugao at present can contribute very littie to 
relieving the congestion in the Bombay Port that arises from the 
bunched arrivals of foodgrains tankers. Such- tankers cannot be 
accommodated here because of their excessive length, draft and 
pumping capacity and th.e inability of this port to take pumped 
foodgrains. Nevertheless the Port is now handling increased and 
increasing quantities of fertilizers diverted from Bombay. 

'[Ministry of Transpo,4t & AWttion (Tr4n8port Wing), O.M. No. 
18-PDII (8) /66, dated 12-12-1966]. 

FuRTHER INFORMATION CALLED FOR BY THE COMMIT'rZE 

',- PILose indit:t1te what action has been taken on the recommend cr.
t10m of the Committee that lilt is necessary that an O1,erall inte-
grated plan for the handling of Joodgrains and fertilizfJrs for the 
whole .country should be prepared taking into account the 7'equire-
menta of the V4Tious regiOns, port capacity and r4il/road transport 
facilities. " 

[L.S.S. O.~. No. 4/22(1) Eel/66, dated 26-f;-67]. 

FtmTHER REPLY OF GoVERNMENT 

A target for grain handling for the Major Ports as a whole was 
worked out during 1964-65 on an assessment made of the capacities 
of the Indian Port by Mr. Howard Maroden and a group of U.S'. 
experts who visited Indian Ports at the time. Subsequently, how
e\l'er, the grain handling requirements increased from the second 



quarter of 1966 in view of the un-precedented heavy imports which 
became neceaary during last year. A handling target was· there10re 
made following an assessment by a U.s. Expert team headed by 
!4r. Eskildson in January 1966. Sfrlte then fertilizer imports- have 
inCfp.aaed considerably and it therefore became necessary to revise 
th:! target for the handling of both foodgrains and fertilizers. An 
i!1tcgrated plan for the handling of foodgrains and fertilizers, at the 
vari ~u, major ports has since been made by the Ministry of Food 
.. lnd Agriculture (Department of Food) t under whie~- a reviAed 
tart=;et as from December 1966 has been laid down. 

According to this target the Port of Mormugao is expected to 
han11e 20,000 tonnes a month of both foodgrains and fertilizers. As 
against a tonnage of 53,000 of foodgrains and fertilizers handled -dur
ing 1965-66 a quantity of 154,360 tonnes was handled during 1988-8'7. 

[MiniBtry of Transport It Shipping (Transport Wing), O.M. No. 18-
PDll (8) /66. dated 24-8-1967]. 

~meJld.atiOD (Serial No.8, Para 11) 

The Committee CAnnot help regretting that the ,number of "'hip
day. wfJit'ing" has increcued from, 442 in 1962-63 to 2882 ift 198t 85 
representin.g (1ft, increaae of over 500 peT cent, 1Dhereaa the iftereue 
in the total number of .hips handled at the port has bee. no MOn! 
tM,.. 18 percent. The Committee feel that this heavtl iftCreClle in 
detention of ships should have attracted some remedial meaau,. .. by 
the port au.thorities_ As detention to .hi". adtJerBely a.fleets the 
t,.eight Tate, which is the key economic factor in the ezport 01 ewes, 
the Committee auggest that the port "uthoritie. .houlcl spcIf'e flO 

cfforls- to reduce the period of deten.tion and 8peed up the tu"'
rOtLft-d of ships. 

REPLY OF GoVP.lUOONT 

Th,e high detention in 1964-65 was due to a 2t month Ion" strike 
in the harbour. Normal detentions are not due to the Port Autbori
tit's but to the inability of shippers to load two or more ships con
currently. The position has now improved Considerably with the 
acqUisition of several more barges by the shippers. 

rMitli.ttry of Tranaport & AviatiOn (1Tonsport Wing). O.M. No. 18-
PD1'(8) 186~ dated 12-12-1986]. 
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FtiRTHER INFORMATION CALLED FOR BY THE COMMl1'1'g 

Please indicate the numbe,- of 'ship-days waiting at the Port 
during the years 1965-66 and 1966-67 and the num.ber of ~hip~ in·· 
t'OIv ed. 

[L.S.S. O.M. No. 4/22 (1) Eel/56, dated 26-5-67] 

Year 

1965-66 

1966-67 

FulrrHER REPLY OF THE GOVERNMENT 

Total No. 
Ships. 

No. of Ships 
awaiting 

more than 
24 hours 

349 

No. of ships 
days waiting 

-- ------------_._._---------_. --_. 

[Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 24-8-1967]. . 

-ReeommendatioD (Serial No.9 Para 20) 

The Committee would like the Port Trust au.thorities to take 
necessa.ry _preventive measures so that accidents to ves,els do not 
reCVT. 

REPLY OF GOVERNMENT 

. -

Every effort is being and will be made to this end. 
[Ministry of Transport, & Aviation (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

Reeommendation (Serial No. 10 Para 21) 

The Comm.ittee hOped, that early action would be ta.ken to cleo,. 
the WTeck of the sunken ship in the harbour (JB this may produce 
serious obstruction in the- operation of the port. 

REPLY OF GoVERNMENT 

This work has been included in the dredging project for which 
tenders are shortly to be invited. 

[Ministry of TranspoTt & Aviation (TTanspOTt Wing), O.M. No. 18-
PDI]'(8) /66, dated 12-12~1966]. 
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FUR'l'RIa mroaMATION CAUt. POll BY i'H& CoMMl-rtM 

. Pleaae indicate the latest poritioft ,-egonliftg cleaftlftCe of 
wreck of the Sunken ship. 

[L.S.S. O.M. No. 4/22(1) ECI/66, dated 26-5-1961]. 

REPLy or GoVBlUOtlDfT 

This work is included in the dredging project for which tenders 
are expected to be issued. in the near future after a decision on the 
Mormqao Port development project has been taken. ' 

[Mi,.,_", of ~CI"'port aM Shipping (Transport lVing) , O.M. 
No. 18-PDII (8) /86, dated 24-8-1967]. 

ReeommendatioD (Serial No. 12, Para 25) 

The Committee C4t1.ftOt help regretting th4t deta.iled l ~i"t1e8tiga
tiona were ftOt made btl the poTt authoritie./Gooemment befOre flz-
'''9 the targets fM handling of ~ find import cargoes which 
were to ,ert)e as the bcuis for the dn11Ding up of the MalieT Plan 
by the Consultants, M /. Rendel, Palmn & Tritton. The Committee 
hope that the tJB8ea,ment of the prospective export tiM im.port· trmle 
of the port tDUl be made in the light of the industrial and agrict.a-
tuml developmeft.t program.me few Goa. ~ Committee abo hope 
that the port a.uthorities aM Gooemment would enau,.e that de-
tailed pro;ectiona of e.rports and im.ports to' be handled at the port 
during ne%t 10-15 year, at letJBt would be gi"en. as early CIS poui
hIe to the new firm, Mia Howe Indio Limited 80 that detailed pIma
ning and daign,ing btl this firm is dota.e Oft reaUatic baN. 

REPLy OF Govauouln' 

A fresh appraisal of the future trade prospects has been carefully 
made and this will form the basis of the project report for the deve
lopment of Monnupo Port which is currently under preparation. 

[Miftu&ry of T~4ft8PO" It Aoiati07l (Transport Wing), O.M. No. 18-
PDI'(8) /66, dated 12-12-1986]. 

Recomm.dation (Serial No. 13 Para 26) 

The Committee considei that as the Master Pla." 1M ·the develop
ment of MOTmugao Port is a matter 01 far-n!aching importmace to 
the econotny and future development of Goa, Govern.meat ,JaOUId 
Mtle taken steps to suitably ('onsult ,-epresen.tGti1>e aaociGtiou/ 
hodies of trade ~ indtlSf'r1/. shippers. 't~ers etc .. who are tritaU!1 COft-
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[:erned with the development of the pone The Comt1\ittee wouIcJ~ 
there/ewe, suggest that the salient features of the Mute-,. Plaft trIGfI 
be aWtGbly publicised amongst all concerned so as to elicit their 
~ons. 

REPLY OF GOVERNMENT 

The interests vitally concerned with the development of Mormu
gao Port have been suitably consulted through their representa
tives serving on the Board of Trustees, and the representatives al 
the ore mining and exporting interests as 95% of the Port's trade 
consists of the export of ores. In addition, general cargo interest. 
in the hinter-land have been consulted. 

{Ministry of Transport & Shipping (Transport Wing), O.M. No. 13-
PDII (8) /66, dated 12-12-1966]. 

Reeommendation (Serial No. 14, Para 32) 

The Com.mittee are unable to appreciate as to how the utimated 
expenditure on Stage I has Ibeen increased from, Rs. 20--24 c:rcwes to 
Rs. 29 crares repreBenting an increase of 21%. They further con-
~er that the estimated surplus of Rs. 190 lakhs i.e. 6.890 would 
hardly be sufficient to meet the interest on the capitaL The COfIL-
miftee, .there/CYre, 'Urge that ea.rnest efforts should be mmie by' the 
port authoTities to bring down the estimated capital expenditure OR 

Stage I of the Master Plan so as to be able to earn a ~~Ite 
,.eturn on the heavy inuestments . 

. 
The Committee would also like Government to be ,.eminded that 

the heavy ca.pital investment is sure to result in unduly inC1'easing 
the port handling charges which would adversely affect the compe-
titive position of the Mormu,gao Port in respect of export of ewe. 

REPLY OF GOVERNMENT 

The figure of 29 crores includes the value of assets of the Port 
"taken over after Liberation and also certain ather smaller Capital 
works not part of the main Capital Project which have been carried 
,out or are expected to be carried out in the near future, apart from 
the majn Project work. The estimate of 24 crores for the Project 
work was a very preliminary estimate prepared in 1963. The whole 
project estimate is now under review and is expected to be finalised 
very shortly. The need· to keep the Capital expenditure and the 
handling charges to the minimum is being kept in view so as to 
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l11r~e the campeUtiw position of the IIoimupo -Port ill ruPlet or' 
tile- export of hoD Ore. 

(lfiftiatrJl of Trauport " Aviation. (TTcmaport Wiftg), 0.1f. No. 18-
PDII (8) /86, dated the 12-12-1966]. 

FUIfftIDl INPORMATION CAIJ,'" roa BY 'I'HB CoMMl'riB& 

It ha been atatecl that "the whole project eatitRAte i. now u~ 
,-eview Gtad is ezpected to be jinaiUed .hortlll." Pleaae indicate the 
Jatat poBitUm in thil "epd. 

fL.S.8. O.M. No. 4/22(1) ECII66, dated 26-5-8'7]. 

The Project Estimate has been reviewed and the estimated cost 
of. the wor. under the Project in accordance with this: review 
is now Rs. 2728.35 lakha out of which the amount required for the 
ore handling facilities is estimated to cost Rs. 2422- 48 lakhs and 
the remaining amount is required for. improvenMmts and other 
8Clditional faciUties. A project report has been prepared by the 
Kormugao Port Tn1st on "this basls. '!be project report is under COD-

aderatlon. ~, , ~ I\1tt ... ~ , 
[Minist'1l oj Tranaport & Shipping (Transport Wing), O.M. No. 18-

PDI' (8) /68, dAted 24-8-198'7]. 

ReeoII.nendatioD (Serial No. 18, Pana 35) 

The Committee hope that Gouernment tDOUJd enaure that precise· 
CIftIl firm requiremeRta for which developmentcU p~ng ia to be 
__ at Jfomwgao would be ir&dicated to the MtD C_' 
be/ore long ad that " phGaed prognImtRe UJUh apecifi,ed eWes at· 
eompletiOft 1DOUlci be dratOft up 4ftd implemented. 

REPLY or Govat!oarrr 
'. 

Precise and firm raJuirements were indicated to the Ccim-Jlta* 
1berequiremeats of the plant for bandliul quantities aad flades or 
ore in accordance with set tarpe_ of exports from Goa were at. 
prescribed. 

(JlitIin'rJI 01 2Tauport Ir AviGtion (Trcauport Wi.,), O.M. No. 18-
PDll (8) /fII, ,.. 'l2-1J..l~. 
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Becemmeatlatioll (Serial No. 17J Para 35) 

. . The Committee would like the Consultants to be given a specific 
i.,truction. to ensure that as much of the equipment as poaaible for 
implementing the development programme should be procu,.ed from, 
within the country. The Consultants may also be asked to draw u.p an 
iftterim report indicating the inescapable requirements 10ft import 
of fOTeign equipment and machinery so that Gooernment mall ini-
ti4te action, 1l1ithout loss at time, to arrange for external assistance. 
EzpeTience in the case· of Calcutta and Bcnnbay ports has shown that 
aecuring of such assistance is a time consuming process 'Which can 
3eriously impede execution of developtnent works . 

. , 

REPLY OF GoVERNMENT 

The Committee's observations have been [t.oted. The Consultants 
were specifically instructed to prepare the designs of the plant and 
equipment in such a way as to make maximum use of indigenous 
potential and to reduce imports to the minimum. 

[Ministry of Transport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) 166, dated 12-12-1966]. 

FuRTHER INFORMATION CAI,I,,,, POR BY THE COMMI'rrElt 

Please indicate whether the Consultants have tbeen asked to draw 
up an interim report indicating the inescapable requirements for 
im.port of foreign equipment and machinery. 

[L.S.S. O.M. No. 4/22(1) ECII66, dated 26-5-67]. 

FURmER REPLY OF THE GOVERNMENT 

The Consultants had been asked to consider the use of as much 
equipment from India as possible. Their report accQrdingly took 
this aspect into account. On this basis, the foreign exchange re
quirements work out to Rs. 684 lakhs. 

[lIinistTY of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 24-8-1967]. 

Recommendation (Serial No. 18 Para 38) 

The Committee would suggest that authorities ,ho1Lld, taken 4n 

early cieciaion in con.sultation with the Geological Survey of Ida 
ad the consultants to select quarries to get 8tOfte. few e:a:ten4. 
pm't focilitieB. 
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RZPLY 01' Govauoa:Ift 

The Geological Survey of India have indicated a number at 
quanies of which the ones at Bogmollo and Sancoale are considered 
mitable. Necessary action is in hand to acquire the quarry areas. 

[MiAiltrll of Tmnspo1t & ANtion (Tr4nsport Wing), O.M. No. 18-
PDII (8) /68, dated the 12-12-1966]. 

ReeommeadatioD (Serial No. 28, Para 41) 

The Committee consider that the Min.istry of Transport, which 
Jau CI fuU fledged technical section undeT the Development Adviser 
(Porta) should have taken positwe step', in eon;Unction with the 
Port Tnuta, to bring about establiahmen.t of 4ft inter-port tech7lieal 
con.sulta.ncy seroice by now. Besides the function enumerated in 
p4ra 40 above, the conBulta1lCJl ,ennce m4y a.tso help in standardiriftg 
equipment ClM harbour Cf'a,ft used in. the ports which would result in 
con.rid.era.ble economy not only in the initial costa at maftl£fCJCt'U.rr 
but alBo in repair cha.,-ges later on. The Committee hope that effec-
tiw action would be taken to estGbliBh such a con.sult4ncy semce 
itt tM cou.ntry for the Fourth Plan; this should not be too difficult as 
the porta CIS weU as Govemment have by ft01D e~enaive upe1ience in 
the development of ports. 

REPLY OF GOVERNMENT 

A Sub-Committee comprising engineers from various ports haa 
been set up to examine the question of standardisation of different 
items of port equipment This Sub-Committee hJfl finalised ita 
recommendations in respect of cargo handling equipment and loco
moti,"es. It is currently engaged in the finalisation of its ~-
mendations Pertaining to floating craft. By such standardisation, 
it is hoped to facilitate indigenous production to a greater extent 
than hitherto. 

The Committee's recommendation, for setting up a consultan~ 
service in India has been noted for consideration aDd neee •• ry 
action. 

[Minist7'y 01 TnznspoTt It Aviation (TTansport Wing), O.M. No. 18-
PDII (8) 188, elated 12-13-1988]. . . 
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FURTHER INFORMATION CAI,I.iD FOR BY THE COMMITTEE 

Please indicate what positive steps have been ·taken or 'are pro
posed to be taken for the setting up of a Consultancy Service. 

[L.S.S. O.M. No. 4/22(1) Eel/66, dated 26-5-67]. 

fuRTHER REPLY OF THE GoVERNMENT 

A Ports Consultative Organisation has been set up under the 
Societies' Regi~tration Act, 1860. The main objective of this organi
sation is to provide technical consultancy service for port authorities 
in connection with the preparation of .projects, designs, drawings, 
specifications for equipment, to undertake and promote engineering, 
economic and statistical studies and research into matters affecting 
the port and harbour industry and to render other allied services. 

[Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-
\ PDll (8) /66, dated 22-11-1967]. 

Recommendation (Serial No. 21, Para 43) 

The Committee appreciate the importance and the claims Of both 
the civil port and the nava.l base for location on the Goa Coast due 
to strategic reasons. They WOUld, however, uTge that the location 
and Bitting of these two should be decided in such (I manner as 'Will 
tlDt a.dversely affect the free and uninhibited dewlopment of either 
of theBe in the years to come. Goa has vast potentialities of i:ndw-

. trial and agricultura.l development, including exploitation cmd e:r
port of iron ore, setting up of a. ferti1iaer factory, pouibiUties of the 
location of a refinery and the development of sma.ll scale industrie,; 
with these there will, be a consequent rise in the standard of Zivmg 
of the people. AU these would mean tXlBt increase in the trafftc to 
be handled through the commercial port of Mormugao. 

Similarly, with the expansion of the huiian Navy in, tILe nea7· 
fu,tu're, the 1141741 bG8e at MCYrmugcw would also be Tequlired to bel 

developed and expanded. 

The Committee apprehend that the paucity of la1ld at A1oTmugao 
may affect the expansion of both the commercial port and the notJal 
ba.se unless a long-term view of their requirements is taken at thi' 
aage. The Committee recomm.en.d keeping in tnew the ouerall. 
tl4tional interest that the question. of locating the port and the. naval 
baBe at M ormugao may be ca,-ejully examined by a high-powered 
technica.l committee which should take into c01I.Iideration the .fu~~re 
tk!ed.s of expansion of both the port a.nd t~e nat1al ~(Ue. 
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REPl,YOI'_ 

The recommendation is accepted. 

[MiftVtry of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) IfA, dated 14-3-1967]. 

Pleae it14tcote 1DMt positi1)8 step. have been tcIJcb to ·aet tip • 
high powered technical committee to emmifte the queatioft of IOetI-
tioft, of the port a.nd the naNZ blue at Mormugao. 

[L.S.S. O.M. No. 4/22 (1) ECI/86, dated 28-5-87]. 

Ft1It'nIZR REPLY 0.. 'ftIB GoVERNMENT 

It hu already been decided in consultation with all concerned to 
locate the civil as well as the naval harbour in juxtaposition in the 
Vasco Bay_ 

[Mi"wTtI of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /68, dated 24-&-1987]. 

Reeoauneadatioa (Serial No. Z3, Para 47) 

The Committee regret to ROte that night natngation .theme tDhid& 
1DGI fl,.,t draum up in 1963 could not be fOrtDa.n!ed to Government 
earliet-thc1n JtJ.fl.Ut1f1I 1865; and th4t it has not yet been appt1)1)ed by 
QoN, ~mcmt. They conaider that the foreign a:chcmge difJieultw 
.hould not be 4llo1Ded to come in the 1DCI1I of implemefttatioft of the 
night ft4trigatiOft aeheme 41 the ab.ft&Ce of such facilitia ia bound to 
FaUlt ift PGvmnt of hea"Y deteft.tioft charge. in foreigR eouatriea to 
.htp.. The Committee would v,1'ge that all e110rbJ to Ii- requ.iaite 
tareigft a:chcmge .hot&lcI be made 10 that the aeheme which is oiMl to 
imywove the operaticmal etficienctl of the port " ezeeatecl at Ole 
earliest. 

RBPt,y or GovaiJrMut' 

The proviIiOD of night navlptional faciUUes baa been iDC11ldecl 
In the Project Report on the developlM'Dt of the Port for whieh 
World Bank uslstaaee is propoaed to be SCJGIbt. 

(JI'ifttatrv of Tt'hIpOf1 II Aviatton (Tr4ftlPOl1 W-...,), 0.11. No. 18-
PDll (I) III. daeed 12-12-18M]. 
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Recomm.endation (Serial No. Z5, Para M) 
. . 

'.. .. I • • .. • ~ 

" The Committee aJle glad at the adoo.1&Ce' action taJcen by the POI .• 
A.dministration for trAining t~eir staff. for main.taimug ""19ht ft4uig&-
non equipment. They, however, would like to OMeT1)e that adeqt&Gte 
number of persons should be impa..,teG trQinirag in. t~ r.epai,.. cmcl 
1naintenance of night navigation equipment so fh4t when it is deei
ded in du.e course to develop workshop facili~ ,in the..port itaelf~. the 
·number.,of trained sta.ff ., not found inadequate for this: pu.7p08e~' 

REPLYOFGO~ 
• 

The need to have adequately trained staff in SUfftcien·t numben 
is being kept in view. 

. ' 

[MiniatTy of Transport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) /68, dated 12-12-1966]. 

It is well kfto1Dn that ZtUJri and Mandoui a,-e the moat .importawt 
-rivers Of Goa through which about 90 per cent of GOGn uport., of 
iron Oft are carried from the jetty loading poiftts to the mou~ .of 
Mormugao Port in self-propelled ba,-ges. SimJ14rly, the~ Cumba1jt14 
Canal provides a vital inter-communication link between-the MatulOei 
,and Zuari rivers during the monsoon months. Since the export of 
iron ore is the backbone of the economy of Goo, the Com.mJttee con.
s~ it very importa.nt that the namgability of theBe water-ways u 
maintained at its best by adequate and constant dredging. Thb 1DmLld 
enable the barges to complete the round trip in 24 houn m.steCld Of 38 
hours as at present and 1Dould result in their opt"'IJum. utiliadion., m-
·crease in the tonnage of ewe trmuported from the mines to tlut por' 
4nd consequential reduction in tnmsportatioft charges. 

In essence, the problems confronting maintenaDee of the water
ways are three-fold triz: 

(i) Keeping Mandovi and Zuari rivers navigable in spite 01 
S1ltation occurring therein; 

(tt) Improving and matntafning adequate depths in Cumbar
jua Canal so as to make It navigable thtougllOllt the 
year; 

(iii) Enabling the use of larger bar~ with resulting aaono
mles in tnmsportation costs. 
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The ftrst requirement for embarking on any development wor_
OD the I.W.T. net-work is precise knowledge of the depths ~ the
water-ways and their siltation behaviour. Although the two riven 
_ad their tributaries have been in usage for a number of years, there 
has hardly been any survey of the waters. The State Government 
who have jurisdiction over these water-ways are planning to carry 
out a comprehensive survey. As it will take them some time to set 
up the requiatte organisation with personnel and equipment, as an 
immediate measure it is proposed to employ one unit of the Central. 
Survey Launch Pool during 1987-68 to CaITy out soundings iii; the 
lower reaches of the Mandovi River and the full length of the Cum
barJua Canal. Once, the two rivet'S and Cumbarjua canal are pr0-

perly charted, a planned programme of deepening and Widening-
the navigable stretches will be taken in hand. 

2. On aecount of the silting of the Mandovi and Zuari rivers and 
Cwnbarjua Canal over a period and COllJIequent inadequate depth of 
the water-ways, It is prapoaed to acquire capital equipments like on~ 
12" cutter suc:tiOD dredger with necessary pipelines, hopper barges

'aDd blP at an estimated east of Rs. 29 lakhs. Neceasary provision 
for this amount has been made' in the draft Fourth Plan of the Stllte
··Govemment. 

3. The Cumbarjua Canal connects the Mandovi and Zuari rivers 
and facilitates the movement of barges from the former river along 
a sheltered route -to Mormugao Port, without having to negotiate 
tbro\1lhAguada Bay during -monsoon months. The difticulties in 
llaiftg this eanal are that it is shallaw and narrow at places and is' 
navigable only by barges of limited size and also much time is lost 
on. account of having to wait fOr the high tide. For improving the 
navigabiUty of this canal, by widening and deepening, a provision 
of Ra. 20 lakhs has been made by the State Government in the 
Fourth Plan. The intention is to make it navigable by the existing" 
loaded vessels at all stages of the tides. 

4. Although the maintenance of inland water-ways is the formal 
reaponafbility of the State Government, dredging is a specialised 
business; and as the Mormugao Port Trust commands the necessary 
expertise and personnel availability to undertake this work, it is 
proposed that the conservancy of the Cumbarjua Canal rJe entrusted 
to the Port Administration on an Agency basis. Accordingly, the Port 
Trust proposes to acquire a Canal Dredger with ancl11ary equipment 
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iDcluding pipe-lines and barges, as part of its port development pro~" 
jeet. 

[Mift~y of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /68, "dated 3-7-196'l]. 

The Committee find that although the question Of extending the" 
ju~iction of. the port to the barge loading· poin.ts was referred to" 
the Goa Administra.tion in 1963, no decision appears to have been 
taJeen in the matter 80 far. 

The Committee a.pprehend tha.t the dredging of the inland wate,---
1Days and the widening and deepening of the Cumbar;ua Canal may· 
not be within the technical a.nd financial competence of ihc Goa Ad-
ministra.tion. They, therefore, recommended that the desirability of 
extending the jurisdiction of the 1)ort over the inland wateJ~-1IJay8 tLP-

to ;et~y loading points and the Cumbarjua Canal, may be eXf1,ni1Led 
~y the Cenn-a! G&Demment in consultation 'With the Port Trust and 
Goa Administration at a.n early date. 

REPLY OF GoVERNMENT 
\ 

Please see reply to recommendation No. 26. 

[MifiiBu-y of Transport & Shipping (TTansport Wing), O.M. No. 18~ 
PDIJ (8) /66, deted 3-7-1967]. 

Reeommenciation (Serial No. 30, Para 67) 

The Committee 'regTet to note that dredger s.d. GovernadoT Which 
remD:in.ed u.nder repairs in Bombay from, 21st JanuQ/ry, 1964 to 9th 
May, 1964 (para 71) hIJd, again to remain inopera.tive for another 16"" 
monthB (till September 1965) due to repairs carried out departmen-
tally. The Committee aTe not ,",ppy that s.d. Gover1UJdor should 
Moe been dlowed to remain inopera.tive faT a period of nearly 2() 
mon,ths. They would like the port authorities to investigate the 
matter with CI view to tGke suitable remedial l1teasu~es to avoid re-
cu, renee of such delays in future. 

REPLy OF GoVERNMENT 

Steps are Qeing ~aken to ensure that the delays in completing the 
repairs _to . the dredger Govemador will not recur. It is however 
submitted that the dredger is 58 years old and repairs involve un
usually careful and therefore slow operations. 

[Ministry of Transport It Aviation (TranspoTt Wing), O.M. No. 18-
PMI (8) /66, dAted 12-12-1966]. 
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Beeommendatlon (Serial No. 31; Pan It) 

The Committee welcome the declining tTencb in the "nit coat oj 
4 redging trom ,1." to year. Thev hope that'the dredgm t.OOUIcI" be 
utilised to their optimum capacity IIftcJ ta,.efU,l- !bate" tDoUU- be kept 
·on the cost of dredging urith CI vW to red1&Ce it prtJaer. 

HaPLy or GoVUKMDT 

A -careful watch is being maintaibed so as to reduce unit costs to 
the minimum. 

{Ministry of Tr4nqart & Shipping (Transport Wiftg), 0.14. No. Is.. 
PDII (8) /88, d4ted 12-12-1988]. 

R8eoinmend.tioa (Serial No. 35, Para 73) 

The Committee tlDte that a pha.sed pTogramme lew remoclelliftfJ 
-aM increaai1l(1 the tDO'rkahop facUities ha, been ~aum up btl the 
Port 4uthOritie. fo~ imple_ during the' Fourth Pia. periocl. 
The Comm.ittee Moe no doubt that Cf1re tDOUld be takeft. to Bee that 
he erpaMOft programme of the 1Dorkshop fit, in with the lat-ger 
requirements enviaaged in the MCllter Plan. 

RBPt,y OF GovzIaoIan' 

The Committee'. observations are being kept in view in planning 
the expansion programme of the workshop facllities. 

[if-tTy 01 TTauport ,,' Atl'14tion (1Ta.nsport Wing), a.M. No. 18-
PDII (8) /88, dcded 12-12-1988]. 

Beeommen.datioD (Serial No. 31, Pan 14) 

fhe Committee suggat that· ..,.1" cIedIioft. ahould be takeft on. the 
Fotridoft of dTy docJc/sltp-1DG!I faeiKties at Iform.,ao Port, bepi. 
ita trietD the Hplir f'equiremtmb 01 tMrifte et'stt mad atrreacl" 0Dei-
I4ble dry doeki"fl fadlitia 1ft the fteigJa.bou.ritlf pot" Oft the tDeIt •• fi 
coaat. 

RwLy OJ' GoVAWMCNt 

The Committee's reemnmendatiOll is being kept in view in the 
preparation of the project repr4t far the development ~ ilArmupo 
Port. 

tlfifti3trv 01 Tratupon Ir fttppl.., (Tftaupor& 1rtRtJ), 0.11. No. t8-
PDlf (8) I. elated 12-12-1~. 
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The Committee note that, the tug Tequirem.ents of the Port of 
Mormugao are at present estimated to be two tugs of 1200 H.P. au 
a few small tugs to tow the water baTgea, etc. The Comtmittee \DOWel 

like' Govem~ent to review the position c01T.prehensively reganliftg 
manufacture of tugs within'the countTy so that (IS far (IB poBaible the 
requirements aTe met from indigenous sources. Effective measure, 
should also be taken simultaneously to bring down the COSt of indi
genous tugs BO that it iB compcirable with those manutactured in fO!l'e-
ign countTiel. 

REPLY OF GoYBllNMI!N'I' 

As already s.tated in reply to the recommendation a~ S. No.' 20 
in Appendix XI of the Estimates Committee's 92nd report, the Stand
ardisation Sub-ColIllllittee of port engineers draWn from the various 
ports is currently engaged in the study relating to the standardisation 
of floating craft at the various major ports. By such standardisation. 
it is hoped tD facilitate indigenous production to a greater extent 
than hitherto. 

,[Ministry of TranBpon & Aviation (TTG1LtPOTt Wing), O.M. No. 18-
PDII (8) /60, dated 12-12-1966]. 

BeeommendatioD (Serial No. 39, Para 78) 

The Committee realise that with the proposed development of the 
POTt a.nd particulaTly in view of the necesBity and possibility of the 
e%ten.non of its jurisdiction OV~ the "in14nd 1D4teT-1D4Y1, the hf/d,-o
graphic survey section will be ca.lled upon to undet14ke study of 
larger number of problem, in the coming yeaTS, including the i,,14u 
1Dt1ter-wa.ys which, the Committee apect. will also come under the 
;u.risdiction of the Port authorities. They, therefOTe, .uggest that the 
scope of the Survey Section should be expanded gradfl4l1y to enable 
it to face the additional responsi.bilitiea a.head. The Committee also 
fire8S the need jor cloae liaUon bettDeeft Hydrographic Suroey Sectioft 
Of the Port and the Central Water macI P01."er ReBe4rch StatiOft, 
Poona, BO that the f01'mer is helped to deve!op Oft more ,cieft.ti1'e 
lines. 

'The Survey Section will be expanded to meet the needs of the 
~ituation, after a decision on the jurisdiction over the water-ways has 
been taken. . 

(MinistTy of Transport " Aviation (T7-amport Wing), O.M. No. 18-
PDIl (8) /66. dated 12-12-1966]. 
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_..-am __ tioD (Serial No .... Para 8t) 

The Committee Gre glad to note that exports of feTTO m4ngclflft

are aM mGng4neae ore have riaen from. 1,23,480 and 17,120 to1lnes-
(_ 1983-M) to 1,70,924 and 42,906 tonne, (in 1984: 65): .,.especti~ly-

8ftCI theJI wggeat tMt BUlta.ined efforts should be mGde to step up 
theBe e%JX'11B. 

REPLY OF Govat:!ooJn' 

So far as the Port is concemed, every facility that the expansion 
of the trade warrants is being provided. 

(Minil''lI of TrGnaport & Aviation (Tramport Wing), O.M. No. 18-
PDll (8) /68, dated 12-12-1986]. 

a..c.nlDelMlatiOD (Serial No. 41 Para M) 

The Committee would like the ce&pClcitJl oj theuilting ewe haad-
Htag plAnt to be itlCTeuecl to the optlm.um level by protriding ~-. 
-lGry component. and equipment., keeping in view the invatm.eftt 
cAd itBelect on Me h&tacIliftg charge. elM the ultimate use to tOhieh 
ehi, inm ore h4ftdlttLg plant would De put, afteT the iftBt4llation of' 
the biggeT ore h4nclling plant .. 

REPLY OF GoVJ:lllOUNT 

The plant is owned by MIs Chowgule " Company and aay propo
sal for improving the plant's eapadty will necelJD8ri1y have to be· 
made by the owners. They have recetltly introduced improvements" 
whleh have raised its capacity by about 20%. 'nle question of utf
)jaIng this plant after the new plant propoled to be iDstaDed at Mor
mugao Port bas gone into operation is under consideration. 

[Miftiat1ll of Tranaport & AviatiOn (TrC1naporl Wing), O.M. No. 18--
PDll (8) /616, dated 12-12-1988]. 

FURTHER INPoaMATIOK CAIJ.J:D FOR BY '11IE COMMITrEE 

J t has been stated that 'The queBtion of utiliriag this plma.t after 
the new plant proposed to be iftltalled at ltformu.gao POt"t JaGs gmw 
iftto operation is uncle-.. COfLIidercItioft." Pleaae mdicate the latest por .... 
don. in this regard . 

. . [L.S.S. O.M. No. 4/22(1)ECI/66, dated 28-5-1967] 



FmtTHat RBPL Y OF THE GovatNMBNT 

The managese ore'traffic at this Port which has developed. of la~ 
is expected to increase substantially in the coming years to 5.5 lakhs 
ions in 19'11-72 and 7 lakhs tons in 1975-76. 

As a result of the economic appraisal of the project, it has been 
.assessed that after the commi~ioning of the proposed new iron ore 
facilities, the existing low rated plant at berth No. 6 will gradually 
become redundant to its original use. The Plant could- thereafter 
be used for the handling of the growing manganese ore traffic. It 
is expected that with an average loading rate of 5000 tons per day, 
it would be possible to load a 15,000 tonner within about 4 days 
as against the present turn round time of a.bout 10 days. The net 
saving may be of the order of Rs. 6 per ton which would incre8$e the 
competitiveness of the Indian manganese ore in the world market. 
This suggestion has been included in the fi!na.l Project Report for the 
proposed development of Morinugao Port which is now under con
sideration. 

[Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-
PDl1 (8) /66, dated 24-8-1967]. 

Recommendation (Serial No. 4Z Para 88) 

The . Committee understand that A1L8tralia, which is one of OUT 

-major competitors fOT export of iron aTe to Japan, is developing faci
lities fo'r mechanical eYre handLing at a rapid rate, particularly in 
Western Australia. If India is to maintain its position in the erport 
m.arket, paTticularly in regaTd to Japan, it is imperative that no time 
-is lost in modernising the port faciZities for handling of iron ore and 
in i6talling mechanised ore 1iandling plants as required. The Com-
mittee consider that as the rate fOr loading eYre and the port dues 
play an important part in determin.ing the competitive price of tM 
ore, every care should be taken to see that tfte design of the new 
iTon ore handling plant at Mormugao is such th4t it ensures utmost 
economy ondefJiciency in operation. This should not be difficult a.B 
Qot,ernment I hal1e by now the experience of working of (I number of 
ore handling plants at Visakhapatnam, Paradeep and Madras. The 
Governntent should also et13ure that the new ore handling plant is 
in.~talled without any avoidable delay so that timely facilities are 
aooilable for achiet1ing the target ted export Of 10 million tonus of 
rOres by 1970. 



• 
Ba-Ly or Gov .... t· 

. 'n1e Committee'. recommeudations have been noted for ~npU
_e. Neeeuary steps are being taken for early ln8taUa1lon of the 
mechanical ore handling ,facilities capable of meeting the· require
ments of the export target by 1970 or as soon thereafter as possible. 

[.II..,." Of Tf'Cl1LIPO'1 " AttiatiOR (Tramport Wing), O.M. No. 18-, 
PDII(8) /68, dated 12-12-1988]. 

Beeommeadatioll (Serial No. 43, Par. IZ) 

The Committee note that one of the fn4ift, ,-eaons for Monnugao' 
Port leading other Ports in ,IncI14 in the ezpoTt of ores hitherto, Jug 
been it, competitive rate fo" ore handling. Now that the export un-
get of 10 million tons of ore haa been fi;redfor Monnugao in the nut 
Plan. period, the Committee would like the Gooemmen.t to ensure 
tMt the competitive nature of the handling charge. at this port is not· 
adversely affected by the developmentAl e~ .. penditure. The Com-
mitttee see no re080fJ. why it mc-uld not be po.sible to achieve 
compcl"able economy in tranaport anc.i handling charge. of ore at 
Jim "'ugao apeci411Jl when the l.eaci from the mine.. to the Port U •• t_ 100 kilometre, tlnd the Port is ,0 well served by inlaftd tDfJtet--
WGY'· 

REPLY or GoVBlUOUllT 

The competitive nature of the handling charges a~ this Port Is' 
not likely to be adversely affected by the developmental expendi
ttue. Even after expenditure on the contemplated scale has been in-
curred, the ore handling charges are expected to be the lowest in 
ladiL 

[Mi"iltry of T'-Gupoft Ir AtMt10n (Tramport Wing), O.M. No. 18-
PDl'(8) /fJ8, dated 12-12-1888]. 

_lICIMIMIatiOll (Serial No. 45 Para .) 

The Committee hope that the tlaigft studie, ,-ega"""", the Zoea
.on ot the ore atnckitJ9 af'ea would be completed upeditiouIlv btl 
the C __ pi. in vietD the tedmoIogical C8lmmeea wrde· 
ia the meehaftical hagli. of inm Me 4ftd the (b ra~ mack 
far the eficieftt handIi.., of, &t-Oft Me in otker principal iroa Me ez
fJO,tWig eoufttrie. viz. Afriec&, South AlMTica crncl Aua-alia ao as to· 
aehiew ma:itml'" ~ itl tile eoat of hamlli"fl C!ORIiIteftt uritlt 
optimum. 1oatIiftg. 



RlPLY OF ·GovIaMMmrr 

The design study has taken into consideration the above men
tioDed aspects and has been completed. 

[Ministry of Transport & Aviation (Transport Wing), O.M. No. 18-
PDI} (8) /66, dated 12-12-1966]. 

. . 

ReeObdilendation (Serial No. 46, Para 98) . 
As the working of cranes is of crucial i1nportance in ensu1 t ing 

quick handling of goods and turn-round of ships, the Committee Ctlft

not too strongly stress the need fOT maintaining them in efficient 
working condition. They are glad to note that action has already· 
been initiated by the pqrt authorities. to imP1'ooe the crane mainten-
ance faciLities by expanding and modernising the workshop faciliti-
es. 

The Committee note that plans have been drawn up for replace-
ment of old cranes and for installation of some new cranes. Govern-
ment are, however, finding it difficult to meet their cranage· require-
ments from indigenous sources at reasonable competitive rates. The 
price quoted by MI. Jessop It Compa.ny for four 3-ton electric crane, 
is Rs. 20.60 lakhs with an escalation cla.use a.gainst Rs. 13.40 lakhs of 
firm quota.tion by a Hungarian firm (Le., about 54 per cent loweT t1lan 
JesBops). Further the period of deliuery given by Jessop & Com,pany 
u also much longer, being 20-24 mOnths against 12-15 m.onths quoted 
by the foreign firm. While the Committee desire the country to be
come self-sulficieftt in the manufacture of cranes and other related 
equipment, they would Uke to sound a note of caution that self ,.e· 
liance should not mean indigenous m4nufacture at uneconomic pM. 
ces. The Committee recommend that Gooemment should decise 
elective measures to reduce the costs of indigenous manufacture 01 
cranes so as to make them comparable with imported ones. For thil 
purpose a comprehensive remew of the available manufacturing 
capacity within the country may be made by Gooemment and CI 
phaecl programme drawn up fOT the man~facture of CTa.nes a.t com-. 
petitive rtltes cmd with ..-eaaonable delivery periods. 

RI:PL Y OF GoYI:aNMzNT '-

As already stated, the question of standardisation of port equtp-. 
ment and floating craft is under the consideration of a Sttb-Commit. 
tee of engineersdrawn fronl di1ferent ports. As soon as this work is. 
eomp1eted, the question of manufacturing the required equipment 
_~udlng eraDeS indigenously at competitive prices and with reasona-
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'hIe deUvery periods will be refe!led to the Directorate General of 
'Technical Development. 

[MiniatrJl of Tra1Llp(Wt &: A11icItion (TraMpOrt Wing), 0.1f. No. 18-
PDI'(8) /88, dated 12-12-1988]. \ 

Reeoalmendation (Serial No. 48, Para lU) 

The Committee tire glad to ftOte that the Rcril1Ntls het>e Becm able 
to h4nd1e the itlef'eated mooement ot inm. ore to Mormugao Port 
frat" 2: 8 1aJch toni in. 1963 to ODe' 5 14kh tOfLl in 1965 (upto 
Nooember). 

The observations of the Committee are noted. -

Ilrliniatr!.. of Transport & A'tnatiO"l JTram:xm Wingl, O.M. No. 18-
PDl~(8) /66, dated 12-12-1986]. 

Reeomm.datioD (Serial No ... , Para tea) 

The Committe'e hAve no doubt that the tfGffic auroey beiftg ,ear
riecI out by the R4iltD41/s, would fully take itlto accou.nt the qt&Gft-
tum of ore which is to be ca.rried by ,.ail to Mo, mugao Port to 
achieue the estimated expMt target 0110 mWion toni by 1970. Th.e 
. Committee would urge early completion of the survey .,-epaTt 80 that 
timelll deciBiotI-s ea.n. be taken a.nd implemeftted to iftCreCIBe the rail 
·c4pacity to Monnugao C01nmeftlUrate tDith the ezptWt requirem.e"ts. 

REPLY OF Gova!oBMT 

The survey has since been completed. 

IMinistry of Tf"4mpart & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 3-7-1967]. 

_dation (Serial No. 50, Para 1M) 

The Committee conaider that etlicient road link between "'_ 
pit-hea.d and loading ;etty points is imperative for quick tTa~t 
of ore to the Port. The Committee note that according to the Na
tional Council of Applied Economic Research the veh.iclea caR- CCI"!/ 
30 pet- cent more tra.tfic if the Toada are mtriftttlined in 4 proper C01I-
clition. The Comm.ittee teel that CIS the Gooern.meat haw been. col-
leetiftg 11 taz of 50 paise per tOft 01'& the (We tew the last eight !lean, 
they should have developed the roads by utilising the taz collected. 



--
?he Cctm.m.ittee would- 'Suggest -that a detailed pla.n, for improving 
..,he road link between the iron ore mines and the loading ;etty 
JJOints may be expeditiously drawn up by Government in ooruul-
tation with the USeTS keeping in view the export target from the 
port and implemented at an .ea:rZy date. 

REPLY -OF GoVERNMENT 

Most of the roads .under the jurisdiction of Goa P.W.D. have 
.been already improved by black-topping their pavement and work 
.oD the fellowing '-roafts in the mining areas will ,be continued: 

(i) Car~pur-Co.tti; 

(ii) Bicholim':Maeem; 

· (iii) Usgao-Gangem.; 

(iv) Bicholim-Piligao; 

.(v) Samguem~Netorlim; 

(vi) Quepem-Ambaulim; 

(vii) -Samguem-Kalem; -and 

(viii) BaIli-Tatorpa. 

'Work on the following two new Toads will -also be taken up: 

(i) Sanquelim-Gauntona-Pale; 

(ii) -Usgao-Valp6i road-Seetion between Gangem-Damocem. 

{Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 15-11-1967]. 

Recommendation (Serial No. 51, Para 185) 

The Committee regret to note that sufficient attention has not 
'been given to the proper maintenance of the approach road to the 
port. They would urge tht the questi<m, of widea.ing and realigning 
the road snotila -be tciken up with Goa. Administration on priority 
Ibcuis. 

In view of the fact -that this road "largely feeds the trafTic to the 
port, the Committee would also emphasise that the question of tak-
-ing over the rOad from Goa Administration should be finalised ex-
peditiously so that it may not remain in a sta.te of disrepair due to 
-uRCeTtawy on this ACcount. The Committee feel that due to 
paucity of funds with Goa Administration aN in mew of the ftlCt 
~ thU -,-oad is mostly used f.cw port .tr(l,~ it may be deBiTable for 
,ehe port to take it ·ooer. 



-
REPLy 01' Govat1o.a:1ft 

As desired by the Committee, the matter was taken up with th~ 
Goa Administration who have indicated that, as the apProach roac! 
in question largely feeds the traftlc to the port, it would be demr
able if the road is declared as part of the National Highway System. 
In order to consider this proposal, the Goa Administration have
been asked to furnish sOme essential technical data which are await
ed. Due consideration will be given to this proposal in the light of" 
the available funds and inter Be priorities. A final decision can, 
however, be taken only after the Plan allocations for the Fourth 
Five Year Plan have been finalised. 

[Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-· 
PD]I (8) /66,· dated 8-11-1967]. 

Recommendation (Serial No. 52 Para 106) 

It is obvious that with the increased utilisation of the existing-
equipment, installation of new cranes and the, e%ecution of the deve-
lopment schemes, the poweT requirements of the port !Dill increase-
coft8id~abZll. These are estimated to be about 12 to 15. m.w. 7'M 
Com.mittee a.re greatly concerned at the uncertainty which still pre-
"ils regarding the suPPly of pm.oeT to Mormugao Port. Since 
Power would be necessary for the operation of additional electric
cranes and the new ore handling plant proposed to be installed at 
the port, it is imperative that adequate sUPPltl at penoer tTom ShaTa-· 
"a,ti OT the Southern Zone Grid should be assured to the port ift. 
time. 

To encble the port authorities to make neceBSa'1} arrangementa--
for taking bulk power; it is necesSAry t1a4t tiMl commitments ft

gaTding the qtl4n.tum. of power and the dates of supply are firm,lv 
made in aduaftce. The Committee, therefare, urge that immediate-
action. .hould be taken by Government, in consultation with the· 
Cent",l Water and Power Commiuioft, to decide about the BOUr~ 
of supply of power to the port. 

RBPLY OF GoYBRNKDlT 

The positiOD, as reported by the Ministry of Irrigation andJ 
Power, is u follows: 

The main source of supply of bulk power in Goa is from the JOCI 
Sharavathy Projeet in Mysore State. ThIs Is enviiaged, in the-
aebeme for power development In the Union Territory of Goa at ... 
estimated. cost of R& .. 73 lakbs. Tbts scheme which. I •• akMd,.. 
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been sanctioned, covers (i) the construction of two 110-1V Double 
Circuit Transmission Lines from Dandeli in Mysore to Ponda in 
Goa; (ii) erection of 60 MVA 110/33/11 KV sub-station at Ponda (to 
be eventually augmented' to 120 MVA capacity); (iii) erection of 33 
KV line in Goa and a number of 35/11 KV step-down sub-stations 
for distribution of power at various load centres and (iv)' installa
tion of a diesel generating set 1220 KV A for me~ting immediate, 
power demands. ' 

'nle phased power requirement of Goa, according to the Fourth 
Annual Power Survey is as under: 

1967-68 

1968-69 

1969-70 

1970-71 

12 MW 

17 MW 

37 MW 

45 MW 

The anticipated maximum demand of 13 MW in Mormugao area by 
1970-71 (inclusive of the power demand of 10·.8 MW of the Mor
mugao Port Trust) has already been taken into consideration while 
sanctioning the power development scheme for the Union Territory 
of Goa. 

A temporary 10·5 MVA, 110/33 KV sub-Station at Ponda was ins
talled at Ponda and commissioned in November, 1968 simultaneously 
with the commissiOning of the first 110 KV Double Circuit Trans
mission Line from Dandeli to Ponda. As regards 60 MV A, 110/ 
33/11 KV permanent receiving sub-station at Ponda, it may be 
mentioned that all procurement action has been completed and 
orders for various equipment have already been placed. Accord
ing to the delivery periods quoted by the suppliers, it is expected 
that Pon4a Receiving Station will be commission"eti during 1969-70. 
It has been programmed to complete the erection of ,step-do\vn sub
stations and 33 KV lines emanating from the Ponda Receiving Sta
tion simultaneously with the commissioning of the permanent Re-
ceiving Stations at Ponda in 1969-70. 

The Goa authorities expect to meet the full demand of Mormu
gao Port Trust only after the Ponda. Receiving Station is commis
sioned. At present, the power demand of the Port Trust is being 
met from the captive plant of MIs. Chowgule and Co. at Monnugao. 

It may be added that a formal agreement between the Govern
ment of Mysore and tire Goa Administration for bulk power sup
ply from Sbaravatby Project to Goa has not been signed as yet ~ 
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the tarift for such supply has not been finally decided upon. How
ever, pending finalisation of the agreement, Mysore has started giy
ing power to Goa from November 1966. 

[Minilt'll of Transport & Shippi,ng (Transport Wing), O.M. No. 18-
PDII(8) 1_, dated 8-11-1967]. 

Beeoll.meadatioa (Serial No. 53, Para 107) 

The Committee urge that the additional BtMa,ge reserooi,. of 1.25 
IGkh gClUon.a of water proposed to be establilhed at Mormu.g~ 
.hould be put in. question expeditiously. They fuTthe-r consider that 
aa WAter ,-equirements Bhould Ion,.., 4ft imegr41 part of planning, 
Gcwemmnt m4t1 well ask the Consultants to make BUitable pro vi-
lion to meet the increased w4t~ needs as a part of the Master Pla", 
Jew the cle'Uelopment of Mormugao Port. 

RBPLy or GOVERNMObT 

The work of the additional reservOir is nearing completion. The 
water is supplied by the State Government who eo~trol the water 
works in Goa. The distribution in the port area from the reser
voirs Is made by the Port Trust. The State Government have al-
ready been intimated the requirements of water for the Port and 
are planning extension works some of which are already in progress. 

[Miniatry of Transport & Shipping (T,.anaport Wing) t O.M. No. I&-
PDII (8) /68, dated the 14-3-1967]. 

ReeommendatiOll (Serial No. 51, Para 108) 

The Committee note that the condition of the warehouses is poor 
au they often leak also. It needs no em,phaN that the port wa!'e
ho,.tses should be maimained ift good condition to Avoid damage to 
the goods (1M the complcJints from the 0tDften. The Committee, 
there/are, urge that immediate .teps should be tGJcen, 'by the port 
authorities to improve the COftditioft of the warehouses. 

REPLY OF GOVF.RNlD!NT 

The port warehouses are very old, some of them being over 50 to 
80 years old. Steps haYe been taken to make them as leak proof as 
tM>SSible. Due to the extreme dearth of A.C. sheets and the stoppage 
of the manufacture of G.I. Sheets it has not been possible to replace 
the roofs yet. Nevertheless repairs have been effected 8I\d the leak
age reduced to the minimum. 

. 
(Minut-ry of T,.ansport Be Av!otion (TTaY&SJ)Ort Wing), O.M. No, 18-

PD1l (8) /86, d4ted 12-12-1968]. 



BeaJ",meDdatioD (Serial No. 55, Para 109) 

AI the w"7'ehousing facilities available are not adequate" the 
Committee 4ppTeciate the port proposa.ls to augment the 1Dare-
housing facilities forthwith; but the Committee like to stress that~ 
to avoid infructuous expenditure" the new warehOUSeB should b.e 10 

designed and located that they fit into the outline proposed in the 
Master Plan. 

REPLY OF GoVERNMENT 

New storage sheds providing for a storage area of 37,500 sq. ft. 
which are under construction are nearing completion and esti'!Il8.tes 
for constructing another shed area of 13,200 sq. ft. have been sanc
tioned. Care has been taken to see that these fit into the Master 
Plan. 

[Ministry of Transport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966.] 

Recommendation (Serial No. 57, Para 115) 

The Committee note that the powers of the Chairman of the Port 
Trust aTe considered adequate at present, but they feel that as Mar-
mugao is yet an undeveloped port and would require radical im
provements and developm,ents in near future, the present powers 
of the Chairman may not then be found adequate. The Committee 
ftLggest that the schedule of delegation of powers may be reviewed 
CIt an opportune time after the Master Plan for the development 01 
port htJ,.s been approued in order to ensure that, expeditious execu
tion of development work is not hampered for want of adequate 
powers of the C'hainnan. 

, 

REPLy 01' Go\1ERN"MBNT 

The Committee's observations have been noted. 

[Ministry of Transport & Atnation (Transport Wing), O.M. No. Is.. 
PDII(8) /66, dated 12-12-1966]. 

Beeommendatioa (Serial No. 58, Para U7) 

Since uncertainty about the ,eale. of pay tends to a:fJeet the ef1i
dency of the employees concerned, the Committee 1.OOII.ld urge the 
Gooernment to expedite the 1i1Ulliaation of the pay ,cale, which hatH 
tIOt yet bee. ptUCribed. 
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REPLy OF Govauo&&RT 

The pay seales for the posts of Secretary, Medical Officer and 
Assistant Medical OJIicer have been sanctioned. The posts of Berth
ing Master, Pilots and Apprentice Pilots have .been redesignated as 
Pilot. The pay scale for the post of Pilot has been finalised and it 
will be sanctioned on receipt of formal proposal from the Port Trust 
Board, which bas been called for. 

[Ministry of Tra.nsport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) 166, dated 8-11-1967]. 

BeeommeadatioD (Serial No. 59, Para 118) 

The Committee realise tMt as M~mugao has been only recently 
taken over by the Gooemnnent (1M declared as a m4;or port, many 
amenities fOT the stag including medical facilities, may not be upto 
the standard of other ma;OT ports. The Committee would like Gov-
emment to take urgent meaaures to provide adequate. medical and 
hospital facilities for the employee. workingm the port. It would 
be helpful if the question of prooiding medical aM hospital facili-
ties to employee, of the major ports is retnewed by the Conference 
0/ the ChGwmtln 0/ Part Tnut. and a lUitable Beale laid down in 
this beha.ll tor guidance of a.U concerned. 

RIPL Y OF GOYBRNMDT 

Proposals for the expansion of the Port Hospital at an est4mated 
cost of Rs. t lakhs have recently been approved by Government. 
Work on the expansion and modemisation of the hospital has com-
menced. t 
[Mimat1-y of Tr4nspon " Aviation (Tnmaport Wi",), O.M. No. 18-

PDII (8) 166, dClted 12-12-1966]. 

FURTRIIt INFOltllATIO!f CA"D POR BY THB CoMMli'liZ 

Please indicate what action has been taken on the recommenda
tion of the Committee that ''the question of providing medical and 
hospital facilities to employees of the major ports is reviewed bJ" 
the conference of the Chairmen of the Port Trusts and a suitable 
.eale laid down in this behalf for guidance of all concerned". 

fL.S.S. O.M. No. 4/22(1)ECI/66, dt. 26-5-198'1]. 

FoJtTHDt RBPJ,y OF Govauo&&RT 

The Port authorities have been requested to man a review .. 
recommended by the ·Committee. 
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(Minist1lloj< Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 22-11-1967]. 

Beeommendation (Serial No. 60, Para 119) 
" 

The Committee hope that urgent action would be taken to pro
~ide adequate office accommodation to meet the requirements of the 
Port Trust. 

REPLY OF GoVERNMENT 

A building, which was partly constructed, has been acquired and 
.is being completed with a view to being used as an office building. 

(Ministry of Transport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

Recommendation (Serial No. 61 Para '120) 

While the Committee are for simplification of proceduTes to a'Void 
-delay in according sanction and for timely completion of ccm.struc-
-tion works, they consider that economic factors should not be over· 
.looked in the matter of provision of accommodation to staff. The 
Port TTust should draw up' a phased programme for the constnLC-
~tion of qtl4rters particularly jor lower categories of staff taking care 
-to see that it would not unduly burden the resources of the Pori 
TnlSt. As land in Monnugao is very limited the staff quarters should 
be 80 located that they do not com,e in the way of future develop-

'ment of operational facilities in the port. 

REPLY OF GOVERNMENT 

The Port Trust have tentatively provided for the construction of 
'600 quarters in the Fourth Five Year Plan. Accommodation in 
Vasco-Mormugao area being extremely short it will be necessary to 
"build the above number of quarters urgently. A phased program
me has been worked out. Estimates for the construction of 232 
.quarters have already been received from the Port Trust and are 
~der examination. Efforts for acquiring land are in progress. 

{Ministry of TrCluport & AviatiOn (Trma.spoft Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

Recon."eDdatioD (Serial No. 62, Para 121) 

The Committee are glad a.t the absence of any ma;or accident at 
~he port. They would however urge that early action should be 



• 
taJcen, to cOMtitute Dock Safety Committe'e so that it can talce ",... 
"eftti~e meuurea to maintGin the past' good recant in tnis- -respect. 

REPLy OF GoVJ!:lUfMDlT 

Efforts are being made to comply with these recommendations.. 

[Ministry of Transport & Shipping (Transport Wing)', O.M. No. 18-· 
PDIl (8) /66, dated 12-12-1966]. 

FuRTHER lNroRMATION CALLED FOR BY THE COMM1'r1'D 

Pleae iftdicate the latest position regarding the constitution of 
Dock Safety Committee. 

[L.S.S. O.M. No. 4/22(1)ECl/66, dt. 26-5-19671. 

FuRTHER REPLY 01' GOVERNMENT 

The Dock Safety Committee has been formed. 

[Ministry of Transport " Shipping (Transport WinV), O.M. No. • 
PDll (8) /66, dated 24-8~1967]. 

Beeommeadation (Serial No. 63 Para 133) 

The Com,mittee would like the port authorities to make at CI..-
early date a com.pa.rati"e study of labour efficiency in handling orr 
at oo.rioua ports so that ccmcerted m.easures ca.n be devised to effect 
an improtJement in la.bouT output and' a reduction in. handling cha:rg-. 
ea. The Committee would also like a careful review to be made of 
the e%isting incentit1e scheme to assess whether it is achievin.g tl"e· 
ob;ectives underlyitlg its introduction. 

Rl:PLT OF GoVJ:llN1d1ft 

The Planning Cell of the Mormugao Port is addressing itself to
these tasks. 

[Ministry 01 Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /88, dated 14-3-196'1]. 

Pie,," imlicate FeNe1V the daft take. Oft the~ rec'ommen4G~ .. 
of the Committee. 

[L.S.8. O.M. No. 4/22(1)ECI/66, cit. 26-6-111'1l. 
" 
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FuRTHER REPLY OF GOVERNMENT 

Ore is loaded into ships: 

(a) by mechanical means at the· Mechanical Ore Handling: 
Plant from the stock pile and direct from barges. 

(b) by conventional loading by shoreside cranes from railway
wagons at alongside berths. 

(c) in stream by ships' gear from barges. 

While about 24 per cent of the traffic is handled by mechanical 
means, about 72 per cent of ~ traffic is handled in stream and only 
4 per· cent at the alongside berths. The loading of ore in stream from 
self-propelled barges which 'bring ore from the mines to the harbour
is a peculiar feature of this Port. 

An incentive scheme already exists for the labour force empl()y-
ed in the ore loading operations-. The Planning Cell of the Port· is., 
engaged in the task of assessing the productivity of labour ha\l
ing regard to the working of the incentive scheme to provide the 
necessary data for assessing objective:s of the incentive schemes. 

[Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 24-&-1967]. 

Recommendation (Serial No. 64, Para 124) 

The Committee hope that S1LStained efforts would continue to be---
made to im.prove the labour situation. 

REPLY OF Govlr.R.NMENT 

Sustained efforts are continuing in this regard. 

[Mifl.ist7'y of Transport & A.viation (Transport Wing), O.M. No. 18-·· 
PDII (8) /66, dated 12-12-19661. 

Fult1'HltR INFORMATION CALLED POR BY 1'HE CoMMrrrEE 

Please iftdicate precisely the action taken on the ,.ecomm.endatiota· 
of the Committee. 

[L.s.S. O.M. No. 4/22(1)ECl/6S, dated 26-5-198,t.. 
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REPLY OF THE GOVERNMEN'r 

~ 

Sustained efforts with a view to improving the labour situation 
,:are continuing. The labour situation at this Port has improved COIl-
:'siderably as is evident from the following figures:-

• 

Year Total No. No. of ships No. of ship-
of ships. • • days waitiIll waiting 

more than 
,-

24 hours 
•• .4: ..... _d 

J964-6s 737 300 2682 

1965-66 833 349 1539 

1966-67 777 2SI 923 

The high detention in 1964-65 was due to a two and a half months' 
. strike in the harbour. There bas been comparative calm in the har
bour since then, which is partly reflected in the decrease in lost ship

r days . 

. [Ministry of Transport & Shipping (Transport Wing) t O.M. No. 18-
PDI'(8) /66, dated 24-8-1967]. 

. Reeommeadatioa (Serial No. 85, Para 125) 

The Committee tGil to understAnd a.s to why the uiBting fire-
fightiftg arrangements in the port (Ire considered tem.por4f!l. The 
Committe. auggat that the programme few the prooiIion of fire-
-ftghtiftf1 facilities in the port .. which ahould be dnnoft up ift coruuIta
ticm. with NationAl Fir. Fightliftg ~ennce College, Nogpur, should 
form part 01 the Mater PIcm cmcl should be uecuted in stages CIC-

. eor4iftg to developing ,.equiremems of the port. 

REPLY OF GoYBRNMBNT 

The PrinCipal, Fire College, Nagpur bas been invited to visit Goa 
for this purpose. 

';' [Mift"trtI 01 TnlftlPO'1 " ANtion (Trcmsport Wiftg), O.M. No. 18-
PDII (8) /88, dated 12-12-1986]. 

FuIrrHa IRraDIATION CAlJ.D FOIl BY 'ftDC CoMMli41A 

Pleue indieClte the latest poaitiOR yeganling prooisiOft of fi*re-
.;'lI9htmg facilities in the Port. 

[U.S. O.M. No. '/22(1) ECl/66, dated 26-5-6'1]. 



35 

FuRTHER REPLY OF THE GOV'ERNMENT 

The Principal National Fire Fighting Service College, Nagpur, 
~.had agreed to visit the port during August 1966 but could not do so. 
"The Port Trust is pursuing the matter. 

[Ministry of Transport and Shipping (Transport Wing), O.M. No. 18-
PDI'(8) /66, dated 24-8-1967]. 

Recommendation (Serial No. 66, Para 126) 

The Committee are convinced that there is urgent need for effect-
-ing improvements in the existing system of trunk telephonic c0m-
munications from Mormugao to the Test of the country. They un-

. ·derstand tha~ the Posts and Telegrap'hs Department have a schem, 
for introducing automatic exchanges at Vasco-da-Gama and Mo,.-
mugao and have also prepared a scheme for improvement of the 
trun.k telephonic communications to Bombay a.nd New Delhi. The 
Committee hope that no efforts would be spared to extend the bene. 
fits of these schemes to Mormugao Port within the shortest posrible 
,time. 

REPLY OF GoVERNMENT 

It is understood that work on the improvement of the tele-com
munications system is in an advanced stage of implementation .. 

. {Ministry of Transport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

FuRTHI:R INFoRMATION CALIJm FOR BY THE COMMITTEE 

PletlBe indicate the l4test position regarding improvement of tete
. communication system in the Port. 

[L.S.S. O.M. No. 4/22(1) ECI/66, d4tfWl 26-5-1967]. 

REPLy OF GOV'ERNMENT 

The position as reported by the Directorate-.General,' P&T is as 
; under: 
'Telephone facilities-Local Telephone System 

Mormugao Port which is at a distance of 5 KMs from Vasco-da
'Gama, falls in the local telephone network of Vasco-da-Gama. 

Vasco-da-Gama is at present being served by a 300-line manual 
exchange which is being replaced by a 400 line autcmatic exchange. 

~ The new 400 line exchange is expected to be commissioned during 
1968. Further expansion of this exchange by another 300 lines is 
-contemplated for which the equipment is proposed for supply dur
ing 1968-69. 
Long diata.nce Telephone System 

For long distance communications at present, Vasco-da-Gama 
is connected to Panjim by two 3-channel carrier systems (5 speech 
'circuits). Panjim in tum is connected to Belgaum and )forlDugaO 
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by 8-channel carrier systems, one each on Panjim-Belgaum. and! 
Panjtm-Mannugao routes. Two more 8-channel carrier systems .. 
and one additional 3-channel carrier system are proposed for instal- .. 
laUon between Panjim and Belgaum. 

In addition to these, a micro-wave link having an ultimate capa-_· 
city of 300 telephone channels is also under installation between-
Panjim and Belgaum. The micro-wave link is expected to be·· 
brought into service by the middle of 1968. Belgaum is already con·-· 
DeCted to Bombay and Delhi on the coaxial cable syste~. 

On completion of the micro-wave link between Panjim and Bel--
gawn, Vasco and in turn, Marmugao Port will also be adequately'
connected to Born-bay, Delhi and to the rest of India. 

To improve the trunk working, a new trunk exchange is propos-· 
eel to be installed at Vasco-da-Gama. The new trunk exchange is~· 
also expected to be commissioned during 1968. 

Telegraph WO'rking 

A 12-ch.annel voice frequency telegraph system is already work-· 
ing between Panjim and Vasco. A 24-cbannel VF*r system is pro
posed to be installed A 50-line teleprinter exchange has also been 
sanctioned for installation at Vasco and the equipments are being 
received. 

[Ministry of Transport and Shipping (T"(JMpOrt Wing), O.M. No. 18-
PDII (8) /66, dated 8-11-1967]. 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMITTEE 00 NOT 

DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLY 

Recommendation (Serial No. Z, Para 7) • 

The Committee consider that as Mormugao Port Trust is now (I 

.-statu.tOTy body under the Major POTt Trusts Act and prepares its 
/"Own Balance Sheets the uncertainty -about its assets and liabilities 
-should not be aUowed to continu.e indefinitely. They would suggest 
-to Government to constitute a high-Ze11el Committee consisting of 
...,-epresentatives of the PCYrt Trust, Ministries of Transport and Fin-
·ance and the Comptroller and Auditor General to thoToughly scruti. 
-nize the tlSsets and liabilities inherited by the Mormugao Port Trust 

.. on liberation and to settle t'hem for good. This should en4ble the 
Port Trust to prepare the Balance Sheet in a realistic manner reflect-

:- ing correctly the financial position of the working of the port. 

REPLY OF GoVERNMENT 

Please see reply to recommendation serial No. 47 in this Chapter. 

Recommendation (Serial No.4, Para 14) 

The Committee welcome the steps taken by the Port Administra-
-tion to step up ore exports from, Jlorrmugao Port. They hope that 
tXhe tempo of progress made in the export of ores since 1962-63 wiZI 
-be maintained and that concerted measures will be taken to ensuTe 
·.that the target jor exporting 10 million tonnes of or@s fT01fII, this port 
p by 1970 will be achieved. 

REPLY OF GoVERNMENT 

It has been decided to approach the World Bank for assistance 
'for the development of iron ore handling facilities at Mormugao 
~ Port. In case the requisite assistance comes forth, the physical work 
·..()n the project is expected to be taken on hand in the second half of 
1967-68 and to be completed within 4 to 5 years whereafter the port 

-will be in a position to handle increased exports of iron ore. 

!.[Ministry of Tra.nsport & Aviation (TranspOTt Wing), O.M. No. 18-
PDI1(8) /66, dated 12-12-1966]. 

37 
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FtnrrHEa INFORMATION CAI,J,FJ) FOR BY THE COMMJ'na 

Pleau furnish details of programme which has been drawn up t(), 
Rt1elop iron ore handling faciLities at Mormugao Port with the prG-'< 
~ed assista.nce from WOTld Bank. . 

[L.S.S. O.M. No. 4/22 (1) ECI/66, dated26-5-l967]~_ 

REPLY OF GoVERNMENT 

The Mormugao Port Development Programme which is estimat
ed to cost Rs. 26- 87 crores comprises the development of the follow-· 
tng facilities in the first stage:-

(1) Modem iron ore handling facilities with a loading rated. 
capaciiy of 6,000 tons per hour and 8 million tons per 
annum; 

(ii) Mineral oil jetty for handling Naphtha and POL traftlc < 

of about 4 lakh tonnes; 

(iii) Modernisation of the existing five shore berths; and 

(iv) Reclamation of 3 new berths ineluding the necessary pre
dredging. 

The foreign exchange involved is Rs. 684 lakhs. 

A Project Report is under considerati()n in consultation with the 
concerned Ministries. 

{Min.istry of Transport and Skipping (Tr4mport Wing), O.M. No. 18-· 
PDr'(8) /66, dated 24-8-1967]. 

, 1ft view of the fact that coasttU and overseas passenger traffic ' 
faGmt:led by the port is 4bot)e30,OOO and that Goa h4s some tnJditicm-
41 liNcs tBith African coun.tries, the Committee feel that the fJT01'i-
aion of passenger amenities at Mormugao should receive due catea-·· 
tion. The Committee would suggest that (1 careful assessmeftt may ~ 
be made of the likely passenger tTaffic during the next 10-15 years-
at1 (1 phased programme drawn up 107' cwgm.emmg pcwengeT amen-
ina. Gooernm.ent should also take suitable steps to develop coast--
a' paaaenger tT4fic. 

RBPLYOF~ 

Such improvements in the provision of improved passenger am ... 
ities at the existing berths is being COIlSidered. 
[Miftiatry of Trcuupo1t " AtMtion', (Tn11&SpOrt Win,g), O.M. No. 18-

PDn (8) /66, elated 12-12-1968]. 
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~ INFoRMATION CAIJ.Jg) FOR BY THE CO:MMITrEE 

Please indicate what specific action has been taken on the ,-ecom-· 
mendation of the Committee. 

[L.S.S. O.M. No. 4/22(1) ECI/66, dated 26-5-1967].~. 

FuRTHER BEPLY OF GoVERNMENT 

The coastal and overseas passenger trafJie handled at this POIt. 
during the last ,three years has been as follows: 

------------------------------------.------ --------

I. Embarked: 

2. 

Coastal 

Overseas. 

Total 

Disembarked: 

Coastal. 

Overseas. 

Total 

Grand Total 

19,249 

3,137 

22,386 

1965-66 1966-67' 

211 

10,242 

9,666 10,074 " 

J,288 669·' 
s 

10,954 10,743·· 

( 

-----_________ 1_ .... __.4. __________ _ 

During 1964-65 there was an abnormal rush of passengers mainly in.l 
connection with the exposition of the relics of St. Francis Xavier'" 
which is held once in 10 years. The tra1llc thereafte~ has decreased •.. 
There has subsequently been another development in the coastal:.:: 
passeDger traffic of this Port. Messrs. Chowgule ;Ic Co. Pvt. Ltd.,". 
have acquired two new passenger 'ships with a smaller draft permit-... 
ting them to use the Panjim passenger Jetty. A portion of the pass
enger tra1Ilc originating from North 'Goa regions, is being handlecl. 
at Panjim which is a minor port under the Jurisdiction of the State~ 



-Government. Messrs. Chowgule & Co. Pvt. Ltd. have since increas
,·ed their sailings to and from Panjim and consequently the coastal 
'-passenger tra.flic at this Port is not expected to increase but, on the 
""contrary, the traffic may decline on account of alternative transpor-
tation by road and by rail now available to the travelling public. 
'Another aspect of the coastal passenger traffic is the concentration 

0, during the months of April and May when passengers mostly from 
Bombay start arriving after the schools close for the summer vaca
tion with the return traftic mainly concentrated between the 3rd 
tWeek of May lasting till the 1st week of June. 

The passenger traffic on the Bombay-Mormugao and East Am. 
-'Can Ports is also on the decline as will be seen from the following:-
____________ ~r· __________________________________ _ 

Bmbarked 

Disembarked 

748 

3137 

1965-66 

419 

1288 

2II 

In view of the developing political situation in· the newly inde
. pendent East African countries it is unlikely that this passenger 
. trafBc will increase. During 1966-67 there were only two outward 
::sailings and two inward sailings on, this passenger service. 

Having regard to the traftlc offering and the anticipated traftlc 
.. both on coastal and overseas runs, the provision of improved pass
... enger amenities at the existing berth is continuously being review
-ed. In any case the provision of an exclusive passenger berth for 

.- the purpose cannot be justified in the circumstances. 

,;[Mtnistry of Transport and Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 24 8-196'7]. 

RecommeDdation (Serial No. 11, Para ZZl 

The Committee are unhappy to note that there has been hea"Y 
:. shortfall in the planned expenditu,.e 01 the port during 1964-65 aM , 
1965-86. AgAiftSt the total proviBion. of about Ra. 140 lakJu in 1964-65, 
~a sum of Ra. 104 lakha cmly has been spent ift that year. Simil4,.ly, 
"in 1965-66 against aft estim4ted outlay of Ra. 228 lakhs, the actual 
. ezpetUliture is likelll to be of the ordeT of Ra. 74 lakh. (i.e. 32 per 
-cent) . 

As reg4,.da the shortfaU of Ra. 6S IGkhs in 1965-86 due to non-
tMteria.lisation of contftlCts for capital d~dging, ihe Committee 

~~1DOU1d refer to para '10 of this TepOrt 1Dhennft they have ezpreaaed 
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the hope that with the fuU utilisation of the new dredga- ZUGri, 
-no occasion would arise to inmte fOTeign, firm,s for dredging. The 
Committee consider that the pTogramme for the ezecuti~ of deve. 
lopment works and the estim4ted outlays thereon should be realis-
tic. The Committee like to stress that if this is true for (111, already 
..developed port like Bombay or Calcutta, this is all the mare true 
for a port like MOTmugao which has been only recently taken o,,~ 
4S a ma;or port by the Gooern,m,.ent and whose development pro
grammes aTe oj a ",eTY basic nature. Once the programme. h,a,sl 

been finalised,· e1Jery effort should ,be m.ade to cOTnplete it within 
-the stipulated period. 

REPLY OF GoVERNMEN'l' 

The Committee's obser.vations regarding short-fall in planned 
·expenditure has been noted. After finalising the development pro
gramme, every effort will be made to complete it within the stipu
lated period. As regards the invitation of foreign firms for dredging" 
-it may .be stated that the quantum of work involved in the capital 
d.redging for the development of the Port is so large that it will be 
necessary to resort to contract dredging. The dredger "ZUARI" will , 

also be utilised to the extent possible taking into accou'nt the needs 
of maintenance dredging. Not only will the dredger "ZUARI" be 
insufficient for the work of capital dredging but it will also be neces
sary to have a different type of dredger with a cutter and a pipeline 
,to deal with the work of dredging in harder soils which will be used. 
for the reclamation work. 

~[Ministry of Transport & AtMtion, (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

Beeommendation (Serial No. 15, Para 35) • 

The Comnnittee are not convinced ,by the reasons advanced by 
Government for appointing two sets of technical cOnsultants-one 
fOT drawing up the Master Plan and the other for detailed derign 
atudy. They find it a little difficult to a.ppreciate h010· detailed de
sign study can be undertaken Without any firm decision hamng been 
--taken on the Maste1- Plan. ~ Committee apprehend that the de-
tailed design study for which the second firm of comultantB-Me,,,., 
Howe India. Ltd.-has been appointed is intim,ately linked with the 
.study of feasibility few handling 10--12 million tom C1/ iron ore at 
Mormugao. The Committee haw no doubt that Gooernment 1Dould 
make sure before appointing any firm of consultants that they 11411e 
1he ,-equ.iBite ezpertise and practical erperie11Ce of cluigning ewe 



1.1 
hadU"" pJmrt which is the centT41 Ie.,.. of the 4ewZopment.al. 
tDOf'kI to ft ._ at the port. 

~ Rendel, Palmer &: Tritton of London were appointed ... 
prepttte a Master Plan for the development of the Port of Mormuga.· 
hJl\1ng regard ,. to commercial and naval requirements. The layout., 
PIt!pared by Messrs. Rendel, Palmer" Tritton bas been generally' 
llCr:eptab1e. Messrs. llowe (India) Private Ltd. were asked'to cant 
Out a deSign study for the ore handling facility and to sugseat the 
best and most economical arrangements with the maximum amount~ 
of indigenous components poaaible. • 

The latter firm and its associates possess excellent credentials for
the wbtk entrusted to them as they ·lmft di!sip.ed Itl4 supettised 
the ~~ of aeye at Very lalte ore handUhg plaritA 'm mlJiy,-
pu.1a of the world. 

(1II'lt;-Drl'(:(,~~ f2-t: (Tnmqort Wing), O.lt!. No. Is;.. 

R~"e.tiotl (Se'riBl No. lt, 'ara 39) 

fte c.'ummittte .&t-e fIad to tIOte th4t the Pl&ftmR!1 Cell h4a re ... 
we" valuable ..,-"ice to the pOrt itt. u~g tueful relf!crrek 
lN4liea kaicles dotnv the uxwk. Of eollectieft (1M collation of port stu-
tUtiea au theW GM1,1.. The Committee, a,-e, ~, UMble to· 
IIppreci4te 48 to why the Planning CeU h1D been merg~d toit" the
'l'ra,ffic Dep4nmen.t . The Committee consider that the Planning Cell 
ha fl. i~ taftctit)t\ to tlUchdrge in collecting and coll4tittg .1" 
.tatistic. and datcl about potential ~ cmd imports tDlrich would
'be requ.ired fcwjinalising the Maste,. Plan. few the development of the· 
Port. The Comtn.itt.e recommended that the question of reOTga.'lisitl,g-
the Cell as a sepc1,-ate unit in the Pcrrt Admmistr4tion may be gone
i?lto urgefttly. 

ltBPLY or GoVi:RNIIIcMT 

The Planning Cell is already a separate unit though administta-
ttve1y attaebed to the Traftlc Deparbmmt. The Port organisation is' 
divided into various departments. It is ~lt that the status of a full. 
fledged department need not be conte! 1 ed on the Planning Cell as. 
yet, though in practice It actually works .. ODe, since it is under the 
close supervision of the Chairman. 

[Mitdm-y ot,Tn1nsptwt" AuI4tibn (Trata&pmt lVing), O.M. No. 18-
1»D1f(8) 188, ddted 11-12-1988]. 



4.1 
1tdecI"mtmhtlh (Serial No. 22, para M> 

T"M Committee ccmsider that for 4 busy port like Monnugao tlCtioft 
should have been initiated in the first instance for the e~tabtiShment of 
" shore wiTeless station BOas to facilitate com.munications with ships. 
They deprecate the procedural delays in the supply and return of 
fiWTn& etc. which have impeded the -gra,nt of licence., The Comm.ittee 
hope that action would be taken without further delay to esta.blish 
the necesmry shore wireless facilities at Mormugao Port and otheT 
ports not having similar facility. 

\ 

REPLY 01' GoVERNMtNT 

A 'no objection certificate' to the installation of a Port Trust wire
less .Transm.i~g and Receiving Station on the Mormugao Headland 
~s been refused by the P.loT. Department on the grounds that that 
department intends to impro1l-e its own communication system. 

[Ministry of TranspOrt & A11i4tion (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

ltetofDmudatlob (Serial No. ZS, Para") • 
The Cmnmittee note that according to the MseBsment mtule by p0.,.t 

authorities it should be possible to transport 9 million tons of o.,.e to 
the port by constituting a pool out of the exUting barge.. This 
would obviate not only the need few acquisition of additional barges 
and SAving of foreign exchange but would also emure fuller utilisation 
of the existing barge fleet. It would not be unreasonable to expect that 
the pooling 1.DOtIJd help to bring clown the cost of transport of ore 
thereby improving its competitive capacity. The scheme can, how-
ever, be a success only if it can enlist the willing cooperation of c,'ne 
and all barge owners and can evolve a rational methods for ~ling of 
barges and transporting the ore at economic rates to the ship.<; within 
the stipula.ted time. The Committee suggest that the entire question, 
of pooling of bcrrges may be gone into in detail by Q, committee 1.1"hich 
should be fully representative of the 'barge owners and shippeTS a11d 
which may be presided O1JeT by the chairman, M01'mugao Port Trust 
'0 that a dependable and economic scheme for pooling the ba.rges can 
be evolved and implemented as early as possible in the best interesta 
~f atl ~e~ 

REPLY OF GoVERNMENT 

The barge interests concerned have been consulted. They have 
ibdicated their diftleulties in forming a pool at this juncture. 
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Their djftlculties have been considered while preparing the Pro
ject Report for the development of Mormugao Port and the proposed 
ore handling facility has been 80 designed by the consultants who were 
.seized of the position as to render its efticlent and economical func
tion not dependent on the creation of a barge pool. 
{Miniat7-y of Transport & A11iation (T"anapMt Wing), OM. No. 18-

PDII (8) /66, dated 12-12-1966]. 

Ft1RTHBIt hfJroRMATION CALLBD roB BY TH& COMMl'riE15 

Please indicate what tlCtJion has been taken. on the recommendation 
of the Committee thllt lithe entire question of pooling of baTges fnaY 
be gone into in detail by a Committee which should be fully repre-
sented of the 'barge owner, and Shippers . ... ". PleG8e furnish a copy 
should be put in position expeditiously. They further c01lBider that 
of the minutes/proceeding. of the sittings of the above Committee, 
if constituted. I 

[L.S.S. O.M. No. 4/22 (1) /ECI/66, dated 26-5-1967]. 

~Y OF GoVI!R!iKBNT 

A meeting was held with the Goa Mineral Ore Exporters' Associa
tion with a view to eliciting their considered opinion in regard to the 
provision of ore handling facililties to cater for the present as well as 
anticipated iron ore traftlc in all its aspects including the design study 
of the plant, requirements of stockpile al1!a and gearing up of arrange
ments for the trans~rt of ore to feed the fast loading plant. The 
barge loading interests were not in favour of a barge pool and indi-
cated that there were practical diftlculties in the implementation of 
such a scheme. Certain suggestions were made by them for improv
ing the organisation with a view to reducing the idle time and oft 
time, as also for improving the carrying capacity of the barge 
bet by reducing the tum round of barges. 

The views expressed by the barge interests and the various 
suggestions made by them for increasing the carrying capacity of 
the barge fleet have been duly considered while preparing the Pro
ject Report and the Design Study of the proposed ore handling 
facllity and the Consultants appointed for the purpose of the 
Design Study have taken these factors into consideration in the 
designing of the plant so as to render its efticien.t and economical 
functioning not dependent on the creation of a barge pool. 

The idea for the creation of a barge. pool bas, therefore, been 
dropped. .. 
[MinistTy of Tf'Clnaport " Shippiftg (Tnlmpm' Wing), O.M. No. 18-

PDII (8) /66, dAted 24 &-198'7]. 



Recommendation (Serial No. 29, Para 65) 

The Committee note that some steps ha",e been taken for tJl, .. 
development of -repair facilities for barges in Goa. They, howev~, 
consider that there is need for planned deuelopm,ent of repair 
facilities in the light of the. suggestion made in paragraph No. 65. 
The Committee to be constituted to go into the arrangements for 
pooling of ba.".ges may also expeditiously prepare a suitable scheme 
for repairs of !barges In fact, it may be better from the point of 
mew of maintenance if the barges tp be acquired in. future are Of II 
standard size a.nd mAke.. The barge workshops should be encou
raged to undertake first the assembling Of barges and gradually 
thei,. manufacture. 

REPLY OF GoVERNMENT . 

Since the Committee visited the port, a small floating dry dock, 
privately owned, has been built to deal with barge repairs. A large 
barge repair facility is now being considered. by another party. 
These together with the Mazagon Dock and other existing yards vlill 
meet foreseeable requirements in the matter of repairs to barges. 

[Ministry of Transport & Aviation (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

Recommendation (Serial No. 32, Para 70) 

The Committee expect that the new dredger would be utilised 
fully and no occasion would arise in future to invite fOTeign firms 
fOT dTedging. The Committee would like to stress the necessity ;of 
Indian ports becoming self-reliant in these matters and they nlope 
that concerted attempts w~1d be made by Gooernment/port 
authorities to dispense with the necessity of calling in foreign, 
firms to undertake dredging! as far as possible. 

REPLY OF GoVERNMENT 

To carry out the large quantities of dredging required to be 
done in a short time it will be necessary to supplement the exist
Ing dredging capacity of the port by contract dredging. The cons
titution of a Central Government Dredger Pool is being considered 
on a priority basis. Until it comes into being only such dredging 
that cannot be performed by the; Port or with other Port's re
SGittces and has to be performed as a matter of immediate and 
iDeRapab1e necessity may have to be entrusted to foreign ftr .... 



~".....",d!,tion <SeriM ~,. ~, fMlt 'l;~ 

The Committee note that biLls of Tep4iTS c,,~ ~t by 14/. 
Mazagon Dock, Bombay to dredgers "Mandavi" and ~'Gove~~r' 
in eaTly 1964 hal1e not been s~led so fa.r due to ~tes m4~JlI 
con.nected with the rC£teB Jm- the at,el works. The Com~itt~~ ,.~
graet to note that auch disputes ~ve aN.en due to ~~ '!f prOPF 
care on the part of the ~ au.~horitieB a~ feel tblAt t~e cou..~4 
have been aVoided if the port authorities had plt;u:ed tlJ,e wor.k 
or~Ts after in~ti~ the quotations an(i enteritJ.g ~",to a jirtn,. a,gTe,e-
mente They,. ur~ that these long outstGnd~fI1l bit~ .~ld b~ ,,*:t-
tled e.rpedi~lll. 

- , 

RBPI,Y OF GoVERNMDY 

The bills for repairs of Mandovi and Governador are in the pro
cess of being settled. 

[Ministry of Tronaport " Al1i4tion (Transport Wing), O.M. No. 18-
PDII (8) /flI, dated 12-12-1986]. 

8eeemmend.tioa (Serial No. M, Para 'lZ) 

The Committee CGnftOt help regrfltting the failuf"e n,f the Port 
4uthoritie. to invite open tmders tor the ,-epczir and overha.uling 
ot the harbour 1R4rine craft even though they were tlware that the 
Tepaif' ch4rges of 14/- Mazagon Dock, BC1mbcIlI, were high. They 
are not cOftmnced with the rea.sons aduma.ced by the cwthorities t~t 
4:'even before liberation, the . port craft 'Were being maift,taift~d 

'by Mis Mue&gOn Dock, Bombay'· or that ordet". by G Gooern-
ment uftClet-tGking should as (1 matter of I course be plac~d 

).111 Oft a public undeTtGking 'Without clllling 1M tenders. The 
Committee woulci uf"ge Government to iuue neceaaTV directi01&S 
,.eganling the need to' call few com~"e tetuiet-. itt cd! such CGsea. 
The Comm.ittee feel that suek CI B1/stem ia necaSCIry fM the econo-
,nic mGnagement and W07'~tIf1 of ~h.e public undertakings, which 
ahould be a:pecteci to do things mof"e ecOftDmicatlv_ 

The question of inviting competitive after. for repairs of the 
Port's harbour craft by known repairers in Bombay is heing pur-
sued by the Port Trust. 

(Afitdafr!1 01 'halllpOrt It Aviation (Tnauport rwag) t O.II. No. ta. 
PDII (8) /68, dated 12-12-1_1. 



.. 
~!W.~eq,pu. ,~ NR- ~ :Ba .. NQ. H) 

The Committee -would suggest that a comprehensive list of items of 
~aw ~t~riq.~, s~Qr~s an4 compPn~ 1.yhich are ditfkult to procure at 
reasonable rates and aTe required tQ be imparted, shoui·d be pre-
pared and necessary steps taken to make them auailable in suffi-
·cient quantities for.~-;Q,,~Jdi1W ,"4 re.p(&ir indUstry. At th.e same 
:time, Government should also dra.w up ~ phased pro~q111me DVr 
:,the indigeno.~ 'manufacture of tJt,ese items with a view to red"ce 
the for., com~~m in the m.anujQ,cture and repair of harbour 

.tCTqjt 4$ ja,r qs pO,s~l~ . 

REPLy OF GoVEllNMENT 

The suggestions made by the Estimates Committee fall into two 
~ (a), ma.~~ ~'f,plabl~ iJtl sl¥1cient qU8ntitles such of the 

.stores, cOJJlpon~Jl~ etc. ~ are r~uired for ship ~ilding and aMp 
_:repair indus.try ~t:ld h~ve to be impc)rted 8JI1d (tb) drawing up of 
a phased programme for the . i~igenous manuf..:ture of these 
items to reduce th-e foreign exchange components in the manufac
ture and repair of harbour craft as far as possible. 

These matters have already b~ cot)Sidered by the Central 
· Advisory Council for Ship Buildjng a~d Skip, ~pair ~ tJle Ship 
Ancillary Industry Committee. The Advisory Council for ship 
building and Ship repairing at its meettng held in April 1966, re

·,commended that a scheme should be introduced for importing these 
· items free of customs duty and storing thtem in bonded warehouses 
for supply to ships as and when necessary. For this purpose, Co-

· operative Societies or association of ship-repair firl1)s may be form
-ed at Calcutta and Bombay or alternatively, the foreisn manuf~ 
· turers concern'ed may be induced to maintain requisite stock in 
bond in India. 

The position in regard to the implementation of this recommen
·dation is as follows: 

MIs Si~ens and Mjs Escorts have .t present arrangements for 
.maintainini components, ~pares etc. in bond- for issue to fp~lJ.).
·going Indian ships and to for~iBD s);lips. The Govt. of India ~ve 
also accepted in principle th~t l4azagon Docks 'llld. tae. G~d. 
Reach Workshop may be ~lloweci to wOJ'~ in bpnd for sbjp f.~ 
and exemption from Central ~~i~ duty on excisable matelia.l 
used iD such repairs may be allowed. As a me.ure of ass~nce 
to the ship-repajr indu~try for ~i9rtiDg their ;r.i,rementa frOQl 
~.abroad, an imPort eJ1title~ent schlmle was. intr.oduced based on· the 
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foreign exchange eamlnp of the industry on repairs to foreJgD 
ships. The scheme was however withdrawn af~ devaluation. 

[Ministry of Tr4naport & Shippiftg (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 3-7-1967]. 

CoMMDlTS OF '.tiD CoMMiTl_ 

The Committee 1Dould, ho1De"er, like the Gooem,ment to indi
cate the action taken btl them to draw up " pluued programme 10r 
indigenous mtJ,fI,ufacture 01 comJiOnents /po,rt,a for ship-building and: 
repair indUltrv. 

BecommadatiOD (Serial No. "' Para IZ) 

As stated in pel"' 89 the ore handling charge. in Indian Porta-
1HIry considerably from port to port. The,e charge, are alsO higher as
compared to foreign or~ ezporting ports. Since these high charges are-
likely to affect ad,,,,er,ely the erports of Indian ewes, the Committee-
auggeBt that the Ministry of Transport in conjunction with the 1\.fi-
nistry of Commerce should make a c01nprehensive and c01nf,tlrative-
study of handling charges of OTj!S prevailing in the oorious India?l 
port, a.nd in foreign ports, with a view to reduce the overall co,ts: 
of handling of ore. at Indian ports. 

REPLy OF GOVERNMENT 

Port charges on iron ore are only a small fraction of the over-· 
all cost of raising the ore at the pit-bead and bringing it to the ship. 
Moreover, the marketability of ore is govenled to a very large
extent by two factors, namely: 

(i) size of the ore carriers; 

(ii) capacity of the ore loading plant. 

The bigger the carrier and the faster the 'turn round, the greater" 
is the attractiV'em!SS of the ore to the foreign buyers. The reason 
for this is that the bigger the carrier, the lower the ocean freight 
east and consequently the e.I.F. cost of the ore. At the same timf!-' 
in order to make the use of the larger carriers economical it is-
Detellary to have commensurately large wading rates. These tw~ 
factors are, therefore. very material in negotiating the prices to-
be paid by the foreign buyer. The provision of deep draft be~ 
.ad fast meehanieal loading plants at porta thus help in our get
ting' good prices tor our ore. Another vital factor is th~ quality 



of the are to. be exported, although the port charges cannot be re-
lated to this factor. 

I 

At present, fast mechanical loading plants have been installecl-
at Visakbapatnam and Paradip. The charges for handling ore by 
these plants have been fixed with reference to the actual cost of ope-_· 
rating these plants plus the usual charges on account of deprecia-
tiOD and interest etc. The ports normally charge what the trame·· 
can bear. The reactions of the Commerce Ministry and the' 
MM.T.e. are, therefore, generally taken into account while fixing 
or revising the rates charged by different ports. 

The ports have to earn enough revenue for payment of capital' 
loans . and raising I fresh resources for further development. The-' 
general objective is to reduce the port charges on iron ore as the 
quantity handled goes up. For example, the rate at Paradip has
be"en fixed at Rs. 10/- per tonne with reference to a traffic of 2 mil
lion tonnes. If the traffic goes up substantially, there would be a'· 
case for bringing down the rate. In the case of Visakhapatnam, , 
the rate has been fixed at Rs. 10.75 per tonne with reference to an· 
annual traffic d'f 2 million tonnes. The possibility of revising this 
rate when Bailadilla ore :Bows in next year in large qtWltities, is 
being kept in view. A special rebate on the above mentioned rate 
is proposed to be given in respect of Kiriburu ore with a view to 
partially offset the loss that is being incurred on the export of this
ore. 

As regards Mormugao, a Project for installing a modern ore 
handling plant with a capacity of 6,000 tonn"es per hour is under 
consideration. The rates will be revised in due course w}len this 
project is completed. This will apply to the Madras Project also. 

As stated above, the rate is fixed in prowrtion to the capital, 
operating and maintenance costs of the particular ore loading faci
lity. As these costs vary depending upon the size and loading 
capacity of the facility the rates fixed vary from case to case. In 
the circumstances, l1niformity of port charges on ore at all ports· 
is Dot practicable. 

[Ministry of Transport " Shipping (Transport Wing), O.M. No. 18-
PDlI (8) /66, dated 8-11-1967]. 

RecommendationS (Serial Nos- Z and 47) 

The Committee are diBtre'Bed to 'ROte tha.t in apite of .~eral ct. 
cuasiom held between the pml' au railtDCItl ~.entAti11a, it JuJ. 
fIOt been pouible to decide the priRCiplea which .hould govern the 



H 
~ .. ,~~~t oj t~ G8s.~ an4 l~bili~\'~ i~ r~t QJ ~~"" 
.... ection beyond Vasco-da-Gam4 which tDG8 trQ,mlm~41 tq S~~ra 
Railway in ¥ay, 1963. Since there is " basic difference in the vietD 
*P9ifl~ W t4f1 ,.epre..~~1'e.B oj Ta.ilw411' Clad the POrt ~aMtrGtioft 
l'egarq.;,ng l~ wlw;lti<»} oj q,B"" tr4.m1.,,-ed, to tae r,ailtDf.lJI, t,.. 

.' c~ittBe wotlJ4 suggest th4e a high' level Comm,jtt~e c~ting ~ 
"~~.,,*.ves at ~he ~ini8trieB oj Fi1l4~e, TrQ,fI8POrt ,,"" RajlWtlJl 
B~r~ 1lW'.Y be 4ppoi~*~4 to 8ettLe the ",.eu 4n~ lilJbUUje,. The C~ 
~ee ~ed hqrdlJl stress t/uJt the m4tt~r .hoq,l4 be settled 'UlflV, CIt 

· anll rote b~fOTB the clo$ure oj ~xt fi,fl4ru:ig,1 1IeQ,T (15HJ6:«l). 
RBPLY OF GoVl:RNlO:NT 

The question of al.easing the exact assets and liabilities position 
,of Ute Mormugao Port Trust is linked closely with the question of 
settlement with the Railways consequent upon the division of the 

.jurisdiction over the railway within the temtory' of Goa. The Min-
istry of Railways (Railway Board) have disputed the claim of the 
Mormugao Port Trust for the settlement on cash basis on the ground 
that the operational control of the railway in Goa rested with the 
Port authorities onl~ temporarily because, they argued, that on libe
ration of Goa, the assets of the ex.WlP Railway being the property 

.. of Portuguese Government should have normally vested in the Gov
ernment of India (Ministry of Railways). The Port authorities, on 
the other hand, contended that all rights over immovable property, 
including the lands bordering the railway tra,ck belonged to tile 
Junta and the port as successors to the Junta, automatically inheri-
ted this right. 111, Millistry of Railways h,ve s,ince obtained the 
views of the Mi"istry of Fina~e and the Comp~oller and Audito~ 

< Qeneral of India who are of the opillion th~t ~~ is no ~uestion 01 
th, Rellways ~kinJ allY peym~nts to the Port Trust on account of 

.assets transferred- to the former. 

TJw Port Trust Board bay, not aF~ to a s~gp,sti~ JJU¥ie by 
the Railw.y BQard that t~ .~~ ~ou1d be transferre,d wfthou~ 
~h aQj\1Str;nel;l~. The Port Trust hold th~,t a. le.g,t isue is involVed 
in the' traQ"~r of the lWlWIlY to tl)e GQv~~t ~ ln~ TheY 
have produce.d opinion from an eminent Counsel in sqPP9ri of their 

"-view. This opinion is being examined in consultation with Law )lin
istry. The need for referring the issue to a Committee .. recom
mended by the Estimates Committee would be considered in the 
light of the Law ~m,try's .,dyice and a declsion expedited. - . 
[Ministry of T~ " SlMppinQ (T"4~ Wing), 0.11. No. 18-

PDII (~/", ~ed 1~11-196'1].' 
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Recommendations (Serial No. 56, Para 111) 

The Committee in their Sixty-SetJenth Report (Third Lok Sa.bh4 
on Ministry of Transport (C~~~ a.¢ .f.laldia POTts) ha1Je alreadv 
~uggested that "the qu~stion 01 hq,ving (t seW,rate Port Protect:i9A 
Force on the lines qf the R~i~w~y Protection Force may be conside,.. 
ed by the Unicm Government in consultation with the Port authori-
ties and the State Government". The C~mittee urge that a very 
early decision 'l'1I4Y ~e t~~fI, in the m~tter 80 th4t a uniform pattem 
.of security arrangement mq,y be mtroduced in all th,e majOr P,t;)rts 
including Mormugao. 

~~QFGo~ 

The matter h~ been considered very c$l'efully in consultatiO!l, 
with the Ministries of Home Affairs ~d Law. As there are le~ 
difficulties in setting l:lP ~ ~parate Port Protection Force on the linea. 
of the Railway Pro'tection Force, this proposal ha,s been stven qp. 
'However, it is 'proposed to bring the maiQr ports within the purview 
of the proposed' Industrial SecUrity Force. C~rtain other meas~ 
to streamlin~ the security a,rrangements at the major ports are alap 
under consideration. 

{Ministry of Transport & Shipping (Transport Wing), O.M. No. 18-
PDII(8)./G6, dated 8-11-67]. 



CHAPTER IV 

R.ECOMMENDATIONS IN RESPECT OF WHICH REPldES or 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY TH& 
COMMlT1'EE 

Rec:ommeadatioa (Serial No. I, Para 17) 

The Committee note that there h4s been no ezport of iron (We. 

from, the aubaidia,.y port 01 Betul in 1964-65 due to la.bou,- tToub1e 
and in 1965-66 (upto Decembe,- 1965) due to shoaling of the entrance. 
The Committee cannot help 'l'egretting that the depths of the en-
t7-a,nce to this port ,hou.ld have been allowed to fall so loto that bar-
ges could not be drafted for loading opera.tions, with the result 'thAt 
ezport of iron ore amounting to about ]. 5 lakh tonne, which WCIa 

effected through this port annually during the pret7iouB two year., 
could not be undertaken. The Committee hope that the port autho-
rities would ensure that in future the port of Betu.l is kept open for 
shipments of area by proper dredging of the entrance channel. 

REPLY OF GoVJ:llNMZNT 

Every effort is made to dredge the entrance. However, it is stat
ed that in the absence of a suitable dredger with the Port this is not 
always possible. Advance action has already been taken to request 
the State Government to lend their dredger immediately. This is 
being followed up but the State Government dredg. has severe· 
limitations. I 
[Ministry of Transport & A"ic1tion (Transport Wing), O.M. No. 18-

PDII (8) /66, dated 12-12-1966]. 

FuIrrHD INFORMATION CAI·la FOR BY THE CoMMI"14ZiU 

<a) Plea!e indic4te whether the1-e has been any ezport of irotlJ 
<We from, the port of Betul during 1968-67. 

(b) Pleue also indicate the late" position rega,-diftg acquiaitioft 
of dredger frcrm, the State GovemmeRt. 

[L.S.S. a.M. No. 4/22 (1) IECI/68, dated 26-5-196'1]. 

FmmIIIt DPLYOr THE GoViiDl'll'Pft 

<a> Quantity of iron ore loaded at Betul during 1986-6'1 is 21,111 
10DDeL .' 

II 
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(b) The weather conditions in the fair season of 1966 did Dot per
mit the use of the State Dredger at Betul as this dredger is not suit
.able in any kind of swell. The matter will be followed up if . the 
weather in 1967 permits. 

{Ministry of TTansport & Shipping (Transport Wing), O.M. No. 18-
PDII (8) /66, dated 24-8-1967]. 

COMMENTS OF TID!: CoMMI'rl'lZ 

Please see comments in para 3 of Chapter I of the Report. 

RecommendatioD (Serial No. M, Para 47) 

The Committee alBo note that the Tehabilitation of existing lighta 
hD'u,ses which was taken up in 1962, 1DOtI,ld be implemented 
-only by the middle of 1966 i.e. after a lapse of about foo,r yeaTS. 
The Committee deprecate the pTocedural delays which haue not ooZy 
impeded the speedy rehabilitation oj the ezisting ltghthouses but 
.haDe alBa Tesulted in the increase of estimated e%penditure trom 
Rs. 43,250 to Rs. 77,200 and an increase in the foreign, e%Change com-
ponent from Rs. 28,000 to Rs. 46,000. They hope that the procesRe. 
~nd procedures of wOTking would be stTeamlined with a 'View to 
.speedy execution of the schemes. 

REPLY OF GoVEI\NMENT 

The Committee's observations have been noted for guidance. 

{MinistTY of TranspDTt & Aviation (Tra.nsport Wing), O.M. No. 18-
PDII (8) /66, dated 12-12-1966]. 

FuR1'I:II2l INFORMATION CALLED FOR BY THE COMMIttEE 

Please confirm whether the rehabilitation of e%iBting lighthouie. 
-which was e%pected to be completed by the middle of 1966, hal 
.since been completed. 

[L.S.S. O.M. No. 4/22 (1) /ECI/66, dated 28-5-1967]. 

FURTHER REPLY OF THE GoVElUBll:1n' 

On behalf of the Mormugao Port Trust, the Director General of 
Lighthouses and Lightships had placed an indent on the Directorate 
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General Of SuPPlies and Disposals. It is understoOd, the equipment: 
is likely to be reCeived in 1_. 
[Jfini-rtry of TNnsport " Shipping (T,.4nsproTt Wtng)-;O.M. No. 18-

PDII (8) /66, dated 24-8-67]. 
) 

COMMEN'tS OF rlut COMMITTIZ 

Pleaae Bee commenta in pAra 6 of ChapteT I of the Report. 

Nzw J)a,m; 

FebnuJ'1/, 29, 1968. 
PfadPM 10, 1889 (Sab). 

P. vENKATASuBBAIAH,. 

Ch4inrum,> • 
Bltimatei Committee' ... 



APPENDIX 

(Vide Introduction) 

AMlysis of the QC'itm tails" by ths GOHrnment OIl tIN reco~tions 
contai,.d in th' 9znd Report of 1lae Bstimatu Committee 

(Third Lolc Sablatl) 

I. Total NlaUlber of recommendations 

ll. Recommendations which have been accepted by 
Government (vide recommendations at S. Nos. I', 3, 
S, 8, 9, 10, 12-14, 16, 17, 18, 20, 21, 23,25-27, 30 , 

31, 35-37, 39, 40-43, 4S, 46, 4B-ss, 57 66) 

Number 

Percentage to total 

III. Recommendations which the Committee do not 
desire to pursue in view of Government's reply (fJit:/l 
recommendations at S. Nos. 2, 4t 7, II, IS, 19, 22, 

28, 29, 32, 33, 34, 38, 44, 47 and 56) 

Number I6,~ 

Percentage to total 24 · 3 . 

IV. Recommendations in respect of which replies of 
Government have not been accepted by the Com-
mittee (vide recommendatiom at S. Nos. 6 and 24) 

Number 

Percentage to total 

,. ~.---
t' ~~ 5S 
GMGIPND-Lsl-3286 (AU) L8-Io-3-68-113'. 
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